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Shri 5. M. Banerjee (Kanpur): Tke
Public Accounts Committee has gone
into the question of the Bharat Sevak

Samaj ang has submitteq a report.
The accounts of the Bharat Sevak
Samaj, according to many  sources,

are very shady. It may not be so.
But T want to know whether their
acounts will also be audited properly
by the Comptroller and  Auditor-
General and the accounts be placed
before the House, on the Table of the
‘House. Now that the convention has
been accepted, that the Public Acco-
unts Committee goes into these afl-
airs, I want to know whether the
Minister will consider that the audit-
ed accounts and the Report made by
the Comptroller and Auditor-General
should be placed on the Table of the
House.

Mr. Speaker: He might consider.
I have np answer to make so far
as this is concerned.

12.59 hrs,

*DEMANDS FOR GRANTS—contd.

MiNISTRY OF REHABILITATION—contd.

Mr. Speaker: The House will now
take up discussion and voting on the
Demands for Grantsunder the control
of the Ministry of Rehabilitation. Out
of four hours, 2 hours and 30 minutes
have already been taken up. 1 hour
and 30 minutes remain,

Shri D. C. Sharma (Gurdaspur):
Sir, I congratulate the Minister  on
having made the task of rehabilitation
of refugees from East Pakistan an
all-India affair. I am glad that all
the States of India, according to their
capacity and according to the resourc-
eg available to them are taking in
their handg the rehabilitation of re-
fugees from East [Pakistan. The
people of Assam have welcomed them
with open arms. Even Andhra Pra-
desh people have extended to them
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their helping hand. Bihar people have
tried to put them on their feet again.
The burden of rehabilitating them has
fallen on Madhya Pradesh and they
have accepted it willingly, Mahara-
shtra, Tripura, Orissa, Uttar Pradesh
and NEFA—all these States and Union
Territories have showp fraternal in-
terest in the refugees from East
Pakistan.

13 hrs.

We always talk of national integ-
ration in this country and sometimes
we talk of the fissiparous tendencies.
But I think the resettlement of these
refugees whether in camps or in other
places in all these States of India
giveg me a picture of national integ-
ration and I hope as time passes, this
picture will become brighter and bri-
ghter and every Btate will take some
refugees from East Pakistan, even
though the number may be a token
one. 1 would like that Punjab, which
ig already a refugee State, shoulg also
take some refugees from East Pakis-
tan, so that our State also does not
lag behind in this respect.

The ministry hag given us a table
of the influx of refugees into West
Bengal Assam and Tripura from
1-1-84 to 31-1-65. I find the daily
average is 2252. I also take it
that the total number of re-
fugee that have come into
our country is about 9 lakhs
in these months. Of course, the
total number from the beginning up
to this time comes to about 45 lakhs or
more. T want to ask one guestion not
of the Rehabilitation minister, but of
the Government of India: Pakistan is
making our borders unsafe, There is
hardly an inch of common ground
where they are not trying to
infiltrate, attack and subvert
and trying to put’ us on the
defensive. I wish we are on the
offensive. At the same time, they are
trying to squeeze out all the minori-
ties from [East Pakistan. I do not
care if I was'!driven away from West

*Moved with the recommendation of the President.
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Pakistan: 1 do not care if the hon.
Speaker of this House was driven out
of We"t Pakistan, But I want to ask
one question: How long are we going
to put up with this sorry state of
affairg and to show the other cheek
to the brother across namely, Pakis-
tan, who is trying to bludgeon us on
the right cheek? How long are we
going to follow this weak-knee policy?
2252 persons—as many persons as go
compose my village—come every day
and our government is behaving like
a seva samiti. It should behave Jike
a seva samiti and we should give them
every king of help. But how long are
we going to put up with this influx?
50 lakhs of people have come from
East Pakistan, which means as many
persons have come from East Pakistan
as inhabit 9 districts of Punjab of the
size of Gurdaspur district; that is
half of Punjab which consists of 18
districts, has been taken away by
these refugees from East Pakistan.

1 do not deny that we should give
these refugees  blankets, medicines,
education, land, industria] training,
etc, and do everything for ithem.
They are our brothers, blood of our
blood, flesh of our flesh, bone of our
bone. But why should our govern-
ment Tollow this anaemic, bloodless
and sorry policy that we should al-
ways submit to the East Pakistan
people? They do not let us live in
peace on the border and they do mnot
let the minorities live in peace in
East Pakistan. There should be
found some other way of dealing with
Pakistan and we should not be like
this saying always, do not seal the
border. I do not want the border
to be sealed; let them come and let
us have more camps. But all these
are palliatives, measures taken to re-
lieve these refugees. But the chief
solution is that you must stop the in-
flux of refugees. The only way is that
we shoulg ask for land from East
Pakistan in  proportion to the land
which the refugees are pgoing to
occupy in our country. Unless we ask
for that land, there can be no solution
to this problem.
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Shri D. C. Sharma: Sit down!

Mr. Speaker: That is not the way
to deal with anoher hon. member.
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[wemer wRRa]
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Sir, I was submitting very res-
pectfully that we should ask for
land from Pakistan in propor-
tion to the number of migrants
that we have got here. At the same
time, I should ask the hon. Minister
of Rehabilitation to put across the case
of these refugees not only in India
but also abroad. Whenever we go
abroad we are told that the minori
ties are being harassed in India.
Whenever we go abroad we are told
that the minorities do not have . a
comfortable ~-tay, a happy time in
India, whereas the boot is oy the
other leg. I think thig is also somre-
thing that should be done, and I be-
lieve the Government of India wil] do
50,

Now I come to the guestion of West
Pakistan refugees. The hon. Minis-
ter who preceded Shri Tyagi was u
refugee from West Pakistan. When
wne guestion of rehabilitation of retu..
gees from East Pakistan came,  he
went and stayed in Calcutta, But
our new Minister is very fond of
Delhi. He stays all the time in
Delhi. I would request him to stay
for some time ip Dandakaranya lye-
cause Dandakaranya is proving to be
a flasco. I would also request him
to stay for some time in Calcuita. 1
would therefore submit to him wvery
respectfully—he i my elder brother
~—that he should stay only for a few
days in Delhi and he should not make

" Delhi hig home.
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When I see the schemes so iar us
the West Pakistan people are concern-
ed, I find that they have given the
development of some colonies to mu-
nicipa] corporation. 'What has hap-
pened is, thev are in a Very very
sorry  state of development. The
Development of  Gur-ki-Mandi, Re-
modelling of Village Tehar and Re-
construction of Lajpat Rai Market are
suffering. These shouid be handed
over to the Ministry of Work:, Hous-
ing and Supply as has been done in
the case of other schemes. So far
as the claims of joint stock compa-
nies are concerned, they seem to be
a hardy annual. They Rave not been
made over so far, No meeting of the
Implementation Committeg j;a: iaken
place. There are so many movable
assets of joint stock companies so far
as the Wes: Pakistan refugces  are
concerned,  Their claims for pen-
cions, provident fund, leave salary
and security deposits have not been
attended to as briskly as they sihould
have been. At the same time, the
contractors and other persons ‘thave
not had their dues. Insurance poli-
cieg are still rotting in the avchives
of West Pakistan. Court daposits are
still lying unattended in West Pakis-
tan. !

I would, therefore, say that while
the hon. Minister should attend more
to the rehabilitation of refugees from
East Pakistan, he should not forget
the refugees from West Pakistun be-
cause some of them are going to die
or have already dieq due to not ob-
taining pension and other things.

St pwR W woE WO Ry
FT O @, GIIH H F17W A4 @

Mr. Speaker: The hon. Member
may resume hi: seat. The Bell is
being rung. There is quorum row.
Shri D. C. Sharma may continue his
speech. Hon. Members whe  have
come should remain in the House and
not run away.
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Shri D. C. Sharma: Sir, so far as
Dandakaranya is concerned, we must
do something to make it a going con-
cern in the matter of agriculture. in
the matter of jndustries, in the mat-
ter of Jand reclamation and ip the
matter of other things. What I find is,
while the input of administrative staff
has been great their output of work
has been very very low and small. 1
would like the output of staff to com-
pare favourably with the cutput of
work in these fields. At tie same
time, we should have an integrated
master plan for this and somebody
should take charge of it permanently.
I would request the hon. Minister to
attend to this also.

Shri Dinen Bhaitacharya (Seram-
pare): Mr, Speaker, Sir, 1 stand
here to disapprove or speak against
the Demands of the Ministry of Re-
habiiitaion. I oppose thee De-
mands. For the last three years we
hag no Ministry separately in respect
of  rehabilitation. This yvcar, of
course, it is a good thing thzt a sepa-
rate Ministry has been formed and
Shri Tyagi along with Dr. M. M. Das
has been given the charge of it. They
are trying, no doubt, to have a grasp
of the problem, but from the actual
performance, 1 most reluctantly say,
this Ministry “is still following a par-
tial policy at least towards the refu-
gee: from East Pakistan.

Everybody who participaied in the
debate has said that there was no
naecessity for the Government Lu seal
the border in the manner in which
tney have done. From 1st  April
nobody is allowed to come into India
without the necessary travel docu-
ments. When the Parliament is 1k
cession why was such a vital policy
so declared without any consent of
the Parliament? In the West Bengal
Assembly, both the Opposilion and
the Congress Members have passed a
resolution requesting or demanding
that ‘this order must immediately be
rescinded. There must noi be any
sort of barrier for the people  who
want to come here from Pakistan.
Government spokesmen, beginning
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from the Foreign  Ministe; dow: 1o
the Estimates Committee, huve been
‘aying thai the situation in Pakist:n
is pot yet normal. When that is the
position in Pakistan, how can our
Government take this stand?  First
they declared that from 1st Novem-
ber any person coming to India with-
out travel documents will not be

given rehabilitation facilities. Yet,
thourands of people are still coming
in and there is no end to the flow

of people from Pakistan because the
plight of the minorily community
there is miserable, The situation
prevailing in Pakistan being what it
is, it is impossible for the minorities
to live there in peace, and that is why
they are coming to India in large
numbers. 8o, if the Government at
this stage choose to close the doors
on their face, it is not only unreason-
able but it is inhuman too,

The other day when a Congress
Member, Shri A. C. Guha, was speak-
ing on this subject, he referred to the
pitiable condition of these people and
the difficulties which they are facing
in East Pakistan. The husband is

living in India and the wife is on
the other side of the border. She is
not allowed to come here and live

with her husband. For that she has to
ge. the migration certificate and it is
nons too easy to get it. From the
way in which the Ministry is proceed-
ing, one is tempted to believe that this
Ministry does not know the geography
of East Pakistan. If a person resid-
ing at Khulna ha; to get a migration
certificate, he has to go all the way
to Dacca, which is not an easy thing.
So, 1 voice my emphatic protest
against this order. It is not only my
view. The entire people of West
Bengal want this order to be with-
drawn and the West Bengal Legisla-
tive Assembly has already passed a
resolution that this order must be
rescinded immediately so that any re-
fugee who wants to come over 1o
India from East Pakistan could do so
g get in fuil the rehabilitation bene-
fiis which are offered to the refugees.
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Now I will explain why I say that
the Ministry are still partial in their
dealings with the East Pakistan re-
fugees. Take the case of the residu-
ary problem. First of all, I do not
agree with the Government that it is
« residuary problem. It is a live prob-
lem still; only a very small part of
the problem has been solved.

Shri  Joachim Alva (Kanara): It
is a concurrent problem.

Shri Dinen Bhattacharya; Yes, and
we are duty-bound to golve it beca-
use at the time of partition we had
given a solemn pledge to the people
of Pakistan, the people belonging to
the minority community, that in case
of trouble they will be given not
only shelter here but they will be
fully rehabilitated. Now Government
is being back on that promise is
clearly proved and established by
the recent order of Government,

The other day, my hon. friend, Dr.
M. M. Das, tried to explain the stand
of Governmen: on Dandakaranya, re-
garding which Shrimati Renu Chak-
ravartty had raiseq certain  points.
The way in which he tried to explain
the position did not convince me or
my other friends. 1 have got many
instances to show how insincere the
Government is. To this day it has not
defined the powers of the different
authorities of Dandakaranya. What
is the function of the Ministry, so far
as Dandakaranya Development Au-
thority is concerned? What are the
funciions of the Chairman and the
Chief Administrator? Nothing has
bean defined with the result there
is too much bickering between the
various authorities and it has come
out even in the newspapers. If only
Government had really taken serious
note of the matter and defineq and
determineq the powers of the differ-
ent authorities, all this could have
been avoided. The situation obtain-
ing there is really funny. The
hon. Deputy Minister took pains
to describe the things they have
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done. But I can cite so many
examples, from the report of the
Estimates Committee, to show the

other side of the picture. For exam-
ple, the DDA does not know how
many tube-wells are necessary for
supplying drinking water to the vil-
lages. How many wells are function-
ing and how many are not function-
ing, even that information is not
available with the DDA, When this
is the way in which the DDA is func-
tioning, what could we expect from
the Government?

The Estimates Committee says that
thousands of rupees are unnecessarily
spent on travelling allowance while
very little is spent on real rehabilita-
tion of refugees. The Committee fur-
ther says that in the matter of employ-
ment the DDA is not employing refu-
gees who were taken to Dandakaranya
for land reclamation and other work;
especially for class 3 and class 4 posts,
people are not recruiteq from amongst
the refugees.

Mr. Speaker: He should conclude
now. He has taken ten minutes.

Shri Dinen Bhattacharya: There are
so many problems facing the refugees
that it is impossible to geal with them
within ten minutes. They cannot be
solved by my writing to the Ministers,
because they are indifferent to our
letters. So, I want to say something
on the floor of the House.

1 must now come to the existing
problems. As Shrimati Renu Chakra-
vartty has stated, you must raise the
ceiling because with the price of land
that you have already fixed, namely,
Rs. 1,250, you cannot get land in any
town or even in a village. So, unless
the ceiling is raised, that problem can
never be solved.

Then I come to the regularisation
of squatters’ colonies. It has been
mentioneq here that so many squat-
ters’ colonies have been regularised.
But I say that not a single colony has
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been regularised. Government have
given some chits which have no legal
value. It is only a licence to stay in
a plot of land. But it has no legal
validity; you can drive them out. So,
why do you not give them title to the
land? I do not know why Govern-
ment should hesitate so much 1o give
them title on the land. What is the
harm? You have already given them
the land. Now, why do you not give
them the full right by giving the title
to the occupier of the land?

Then, there are certain colonies
which are mnot regularized because
some vested interests are connected
with those colonies. There are some
big lang sharks, like Bhangore & Com-
pany because of whom some squatters’
colonies are not regularised. Every
time I ask a question on this subject
the West Bengal Government say that
they are taking steps to regularise
them, but up till today it has not been
done.

13,28 hrs.

[Mg. DEPUTY-SPEAKER in the Chair]

The four minimum requirements
for the development of the squatters’
colonies are: drainage system, drink-
ing water, schools ang roads. Even
though lakhs of rupees have been
spent on these development works I
am sorry to say that no actual deve-
lopment has taken place. In my oWn
area, in Mahesh Udbastu Sibir in
Serampur one road was built at great
ccst but with one single shower the
road was washed away. If the Minis-
ter so desires, he may look into it.
What is the good of squandering
money in this way? The money
shoulg really be spent on development
work.

To sum up, Government must first
raise the ceiling from Rs. 1,250. They
must give the actual price. The
refugees must be given the title to
their lands. Thirdly, development
works must be taken up sincerely and
properly and the municipalities in
which the squatters’ colonies are
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situated shoulq be given financial
assistance for the maintenance of these
developing colonies.

We reside in the municipality area
and we know that in these colonies in
and around the Calcutta suburban
towns there are squatters. Now, the
West Bengal Government wants . . .

Mr. Deputy-Speaker:
close now.

You should

Shri Dinen Bhattacharya: I will
finish within two minutes.

Mr. Deputy-Speaker: No, you must
finish now.

Shri Dinen Bhattacharya: Yes, I
will finish within two minutes.

Mr. Deputy-Speaker: There is a
large number of Members waiting to
speak. I must give them at least ten
minutes each. So, you should finish
now.

Shri Dinen Bhattacharya: This is
very important. If I do not make this
point now, when and where will I
have the opportunity?

Mr. Deputy-Speaker: Then
will not have any
Please finish.

others
chance to speak.

Shri Dinen Bhattacharya: Yes.

I was saying that for these refugees
spuatters at least some grant or loans
should be given so that they may have
their sanitary privy; otherwise, they
will have the service privy which will
mean an additional burden on the
municipality. So. for the health of
the residents of the colony and for the
good or benefit of the locality, Govern-
ment shoulg come forward with some
grants or loans for constructing pri-
vies.

The last point I wil] make out is
regarding somg money which is still
due to contractors in Pakistan. I do
not know what the Government wants
to do. but that thing must be looked
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into. Some people who have opted
for India worked there as contractors
and their money is still due; it has not
been paid by the Pakistan Govern-
ment. That thing must be lockeq into.

Mr. Deputy-Speaker: Shri Chakra-
verti. I will call the hon. Minister at
2'30. Hon. Members shoulq take not
more than 10 minutes each.

Shri P. R. Chakraverti (Dhanbad):
I am thankful to the Estimates Com-
mittee for highlighting certain points
on Dandakaranya. As I observed last
year on another occasion, I would only
reiterate the main points which had
been emphasized by me. I am finding
myself in a happy position now of be-
ing in agreement with certain points
similarly emphasized by them. 1
wrote last year in the Eczonomic Re-
view:

“The lackadaisical manner, in
which the vital question of reha-
bilitation was taken up, yielded
nothing positive and meaningful.

The essentiai factors were seem-
ingly lost sight of—namely, the
availability of land and the speed
with which it coulg be reclaimed
and made ready for settlement.

Then there was the question of
setting wup  industries—cottage,
medium in special—thereby in-
creasing employment potentiali-
ties. Agriculture could hardly
contain the rising population.
Poultry, dairy and orchards had
to form essentia] accompaniments
of rural economy N

Recently, I had been to Madhya
Pradesh and I did find that the same
question is there before us today,
namely, whether the people should be
made to live in improvised shelters,
camps, or should they be rooted to
certain areas with employment oppor-
tunities, agricultural and other pro-
fessions. Naturally, it must be basic-
ally based on agro-industry. That
also should be done in a way as not
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to disturb the local ways of life of
the people, namely, the Adivasis, the
Tribals ang the so-called backward
classes there. There must be no dis-
turbance. That must be very care-
fully taken note of.

As I said last year also, there should
be an integrated plan. Koraput in
Orissa, Baster in Madhya Pradesh and
Chanda in Maharashtra is the integra-
ted area which could be developed,
but unfortunately it could not be done
because of the half-hearteq policy
that was adopted. The refugees also
were playing in the hands of people
who made them a pawn in their game
of politics and, unfortunately till to-
day only a few thousand people have
been rehabilitated.

Last year, my demand was that
there must be a separate Rehabalita-
tion Ministry with a Cabinet rank
Minister at the head. Fortunately, it
has been done ang the Ministry is
competent today to take up this pro-
blem of integrated development so
that the people know that they are
having scope for employment as also
for development.

Now I will take you round history

a bit. As the greetest living historian
of the world today, Arnold Toynbee
says:

“History never happens, It is
brought about by the free deci-
sions of men as they decide, whe-
ther to be courageous or cowardly
in the face of tomorrow.”

Shri Hari Vishnu Kamath (Hosh-
angabad): On a point of order, Sir.
My hon. friend, Shri Chakraverti, is
making a wseful contribution to the
debate and it is too saq for words that
there is no quorum in the House.
Has the Government decided that
the quorum should be reduced to 25
or 57 If so, let them do so quickly.

Mr., Deputy-Speaker: The bell is
being rung. Now there Is
quarum; he may continue his speech.
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Shri P. R. Chakraverti: Sir, as you
have played a prominent part ‘n the
history of our independence, you know
the poignant feelings and the agonised
tormentations we, the ordinary com-
mon men who workeg only as mere
volunteers in the organisation. are
working under. [ am reminded .f the
bold statement made by the Congress
President in November 1947—a re-
markable man with robust optimism
and unfailing courage; unfortunately,
he is not with us now though he is a
Member of Parliament here. The
Congress President had said:—

“How was it that the Condgress
faileq to anticipate this colossa’
tragedy—though it was warned of
it by no less a person than
Gandhiji?"

He said:

“In it; anxiety to get rid of the
British Raj, it allowed itself to be
taken in by Mr. Jinnah's profession
of solicitude for these minorities
when it ought to have Leen obvi-
ous to all that in view of his fana-
tic faith in the two-nation theury,
this profession of solicitude wos a
mere mockery.”

The Congress President continued his
remarks and openly said:—

“Looking back over tie ghastly
tragedy of the last twp itonths, I
have no doubt that we wovld have
been wise if, before agreeing to
partition, we haq made Mr. Jinnah
face the logical consequences of
this theory of two-nation. We did
not believe in this pernicious the-
ory and yet, by accepting the
June 3 plan, we were more or less
driven to adopt it as the basis of
partition.”

As a result, what haspened? e
said: —

“We cannot absolve ourselves
from our responsibility towards
the minorities in Pakisian. The/
were part of our nation as miuch
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as we are. They suTered ard
fought as our comrades in the
struggle for freedom.”

After that he brings in a very impor-
tant contention that we cannot loday
believe in the so-called profassicns of
virtug and fellow feelings for the
minorities, in the Pakistan regun. as
it obtains today.

Naturally, the question that toses
itself before wus, first of 2il. “Why
these persons have left tneir nearths
and homes”? The slogan and vogey
raised by Pakistan that the lure cf
money and other rehabilitaiion facili-
ties given by the Rehabilitation Minis-
try attract these persons. Sume peu-
ple here are apt to believe in that.
So, I raiseq this question with the
Prime Minister and the President of
the Indian Nationa! Congress and
here is the definite declaration by the
Congress President in 1958, He
says: —

“I also agree with you that it is
not because of the rehabilitation
benefits that they come away to
India leaving their all behind.
The extent of the problem has to
be ascertained in all seriousness.”

That is the problem that faces us to-
day. When the people find that they
cannot live there as full-fledged citi-
zens since they have all civic rights
denieg to them—they are practically
treated as vassals, as second-class
citizens and are victims of communal
frenzy and genocide—and with the
life blood squeezed out of them, they
are forced to come to India to seek
shelter on the definite assurance of the
Congress President and the Prime
Minister of India. Now what justifi-
cation is there for somebody to come
forward and say. ‘You cannot come
because you have no migration certi-
ficate™.

So, 1 am prompted raise this ques-
tion again. How can you bar the entry
of the people who have the legitimate
right to come over here and the
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definite assurance of the late Prime
Minister, Shri Jawaharlal Nehru, the
erstwhile Presidents of the Indian
National Congress, Acharya Kripalani
and Dr. Rajendra Prasad? I have got
s0 many letters addressed to them in
my repeated correspondence that I
had occasion to carry on with them. I
again reiterate that it would be most
outrageous and atrocious if the people
who rightly belong to India are with-
held from coming over here. This will
be augmenting their humiliation that
they have been made to suffer there.
One should realise why they are
coming after 17 years of stay there
against all odds. It is a ghastly tra-
gedy that forces them out the life-
blood is squeezed out of them and yet
they are made to stand on the front-
iers for non-fulfilment of some tech-
nical rules. We cannot bar their entry.

That is my appeal to the Ministry
which should again consider its policy
in the context of latest tragic develop-
ments and see that all these restric-
tions are withdrawn.

5t ORISR

ST AT, TIAT Hawerq BT
fardaa: @t St & w v oy 4
W A% ferr oaT #1 ofcwm &)
ag AT ¥ AT woww § 1 e
T AT e gt avw & 431 gd
St TR AFAEY & IW 9T g whawiT
T T FT HH | 39 9T 77 Frgawr =
wT g% | ofe a7 wwww a4 g oar &
*% g f& ag so% el & wogeen
T HT @ TH & | I HIAT AT Y
T 7 FEE F

gaa WAl # 9ar

APRIL 12, 1965

of Rehabilitation

8984

STt s e ety o

T HT A s & f seet
A S 1 W oA oW 8
F A orr 7 g of w6 owR
T AT & A T 9 a9 Ay
L C AR A T L
T FT BT @, 9 W A erean
2| &R wrE wgr oot & TEw
qAS @A W7 1@ § A5 § AW S
2, 99 W % Gs w ag Ty o
T R A i oWET wr 27 afe
FIE FBT AR Fgg A1 AT a7 WWAW
g1 9T, JETT S wwEw g 9
afeT a7 @t & w2 7T @ @ "
Z & a5 st foder itfy w1 & ofom
g St wE am W w1 fgge ®
o1 I &) i aifeee ¥ wmr aw
o7 1R & o o9 A F w07 o
T* F19F o o o A
TR A g Wiy aw @
g Ay ¥ omt o feg aw
£ 39 w1 ST & I o AFT AR
frerer o @ & AR OF o A @
21 Fe = W A Y S g A
ot ¥, 3% fow 35 w1 ot AT Afww
AT AT qrETE ¥ S oW @ E, e
mirar i ww
T At gom o fom g & At
qHt frer mw # qEar @ 96 A
¥ fegmm # 91 avw ¥ A Aw @
%1 mwr qfomw @ grn? ogEer
afom® WawT T AT 9g Wgd a=dr
ZHR ATHY ST | IW A AF ALY
TRHAT |

o g o1 @ & afemm &
ST ERT }T R E IR O AT Sheh
HIT 0% I T A00EA | I 9T
F T & forg v o wfeaea o e
st 12 &1 AT a7 g e gl 1y
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W@ o fE o g S e
F @ W F AW Agar g 98 W
ST AT § TR g dmAr nfed )
ag WU WO A ww F faw sk
O T4t & @ & foqw & 9w
FEAT £ 1 I Y W A 7T awT
T st @ &Y X6y AR sarer ferest
% F w1 A G awaw g

& T 1€ JT A FT A
T W9 qFEA AT AW E | FHiGr Y
qFIX | WY TEA: T2 TH g
EIT 1 S T AT T § qE IEE
I 9 FY /IET § AT FART F0C X,
Tt & o 1 ®iT wwl 99 3,
o TR ¥ IS WO B A9 |
21 %7 gt ¥ fag wed ol 3,
WY 9B § TF! THSAT ¢ | AfHT a8
ST owgR aren IER Hg A gamar
TR TR N T WA@Y
wq EreT &) ST @ #WIR 38 I9E w5
[ & W9 A W A Fogner
] ET 4 @A gy § st afx
WY GAGH AT § WK T A g
=T TR & I A QT gy E v
Fgd WEE! AR TF I HTAT gA |
W A & Fw oAEr wa@m) gl
gt &, aft offam & 0w Wl
U |G § a1, TgT ¥ WY S B A
FfaudaesTat) I 7w w2 D,
=1 amn, ofea st fag
e & G a8 AHET [ F LY
g WG, I9F wwA ey fee ¥
FJAE FY GHET AT FT G G G
Y @Y g T A KT OWART HAT
& F¢ am 5 R g@r ¥ e A
fremar ST & @ ¥ 9O 9w w0
Srt ® TET W AT WK Ag
agt ¥ fgrgat #t frsremT avg FT 3m)
AfFT | IIT FT FEHL TLFAT TGN
219 (Ai) LS5
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foaeit womaeT  qwEETOw ¥ 8,
THF WY T | OF g9 AL 1 HqIET
qr, T & w1 < faem av | 7R o e
T 0T &t ag FgA T T oft 5w
gt # A e w1 faacr S mmar g,
FERI T g R W E =
F1 e fedy & I ar FgATHC
TeEF ¥ 3G GHAT &, FS Gl H
IA T F WA B AAT | TR
Tt AT #47 gafeg &g ¢ fF |
qET AT FT AU A ¢ T IAPT qAqET
& T & A WY O OFe aedt /7 |
T A9 999 F@1 aaedn & fow @
g ?

FRM AT T Y T & g
TR MW & FAFAT T AT FHT
@ Fafwad O Wi §)
F oot wowt fgg wway § dfw
aif gAY 1 WA AT I LS
BIEHT A1 6T R | 57T W HqYA FFM
R GTAT FT T47G AG1 FT AFA a1 KO0
g A § FeERT 1 FW FHC-
i AEyE iy AR W §
@ a2 AL T § "I ITHT RIS gAATH
DN qr | gEREEEG g
45 FUg wEAT A AT Y A
T WX WY qTg G EHT FFAr
s oeft § weIr § wB AR AW,
™ Id | 'R F A e
e faoem, %8 F0@mE W
grfY, T e 58 g g, 8 fad
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[ THT =]
T gEe & I | wiEy 1 9K
AT AR AT § a1 F1E a0 &
¢ wgT Fawann o w1 F FEm
afes s A o g e a®
fifs & fs ggamm M@ afs
fams gawTEn

7gi X faew feai o Fmi F1 91
W @ 4, g fewrmar v 39N
fae fear mr a1 A0 ¥ w7
AEI YT I FCRY | ST AT F
T G CeaT ST T €, ST A
wag g fmrem e & # fEew
w1 TEar § i aE o anit A
afs @ A & F 976! ahem e ar
qdt arfean & simg g SR Y ag 99
3T F Y I AL T | AR
wrt Ny & Fgm fFag w7 @l
ATFT TF FAU T T TH A §AL
IAFAT WHF @ WLIRAH
3, I argEw Y Wi € I
g g9 WG FT I g I & gEl
FY ATHT F & TTHI g B B HIAA
) e F i e @ &
gTafe F EREAT W EWEE AE g

HHar |

it W& wrey (Fretvia ) : JureTE
wgra, & wowt wrerd g 6 arer a)
g A FTiET § 1 9F R/ THER
Yu@ ¥ 1aEieaE ST
e Ri=ITE T AmET ¥
wwaT § 5 oy dw a1 el
T 7§ § A aIm e WK
G 1 4G T | WX A W
FAECT &1

¥ wfeezgddt et ¥ f
FTX T g & Safe awd g &
Ao o @ dfelle Wk T
ar § 1 T TIGL AR FAR
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for fore wohTC & I 90T Y aETET TET
o fore feafy ag =90 @ &, 7%
FANF A g | Ao@emIAF
freren g = o ag o 7 geE aaan
g1 am F g & fad I gy
Fma g N ) &1 wady
T g 41 & @ & Ff fe W d fig
w'FisaFfm 500%0 % swEEAT
dai ¥ ax ¥ 2, AfFT 200 71 250
T HfHqEd dm @R FT W
3 RATAE NP YA W@ §
AEATE RIS g1 T TEITTH
T Ffay ok gat awend ¥ fa
L1 P

qaate @t (= @wn) a9 &
g o frm e Ffrrsgw €1

=t Mg Teg : § 7 foer A=-
dig $Taw %8 @ g 9 5 9ue
wRUAZ )

I SR H1 150 €0 ZAT AT ST
F i & fad fa o &, ofvw
Tz 7% 99 1 ¥ T AT qET A FE
F A A BT AT & SH AT
< foar wmar & 1 wwfay fifafe-
2w fawwr v et ...

=y Wo Wio WA (WgwT ) W¥
v gt s da & fer fear S §
A AR fr s 8, W
ST F A v amenr e

ot Mg e (A feafad w9
¥ g § @< TN ARdl § f®
T A ST faar 9 |

IH qTE ¥ A AN A€ ST 7w
§ i ywfawsiwam A & F o
wfF wgy & afeT AR
T Wm w1 W P oaww FER
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i & Fifage w7 F, 9t fis gon am-
quT T & ol oniie 239 €, S TS
R THA 23 &1 afomw ag et @
f& arramam AP § T
T AW oArERy §, ST 9
oegr S Ag: fawat & 1 &
Fgar A @ At g
T g e 3 o maw A AR e dae
¥agmg amrmiz@ §1 #de
dme FrAsAAnAF § @ & |
# wsran g fF agt o Y &t wara
® ¥ A I &1 gEO A saAr
@t v & HT T A9 96 & wrfe
g & 1 & fadea s aman g R ag
TF I ¢ AR UEmEry
ST ¥ F UTAR €9 F aw Fw

wfgd 1

I ART F TET A1 HEH F w50

# A9z &) WY, A A EwA fgd o

feet sz ¢ Fwsfao
FoT g FHE 5T qufgh «v fE
sarr & feafy w13 S
TUTY S § 99 F1 gfawr F1ea atag
W Y 3T 5w F Wg @rg 3g o
T g fE At am @y S 99§
§gEr g ar 7, S FwAA A
qaeqT 3% & A1 AET , T a9 Wl 9
®AT | WEEg AR AR oE
I O wHET qrs Sy W o A
AW A ST 59 I ¥ YA H FIA W
faregn w7 &% uw foe wafae stafs
I F ma e feafa § 1o
qATC & &/ 1

gEFT0T F q1¢ F T gATL TF WAL
& & s a8 M- ol w9
9T {F HRT TIATHIT I3 Frar & 57
oy | EfAm s aRa § fr ofte-
¥gq TR F ot I § R IWH AT
drad § gRiv wErfesr F Ak
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qe81 qIg ¥ a5 77 & e wega
g 1 ot aw A AT & deere ¥
¢ A o wemw framm ot
IR A gf

g oY TINFCE 9T FET 990 @9 gr
¢, AfeTag T E )l AT FAH
7 79 @ O§ 1 wUTT Y gAY
Imagdgr @ § afew sAas-
g wrIwfa AT amew -
;e FEAT AT §T @, § UF AT |/
a mE E) Hdr WRERE A A
gl, %1 Faaw gfF S=Fmwm
St frafa § 99 F g=ot a@ & T™mIw
FL |

The Deputy Minister in the Ministry
of Rehabllitation (Dr. M. M. Das): We
on thig side will welcome a debate on

the report of the Estimates Commt-
tee on Danda Karanya. We are mnot

angry.
Shri Hari Vishnu Eamath: Yes, we
shall have a debate some time later.

Dr. M. M. Das: Thank you.
ot #IgT TaET : WY § AT A
T FgT ar |

WA § W1 4g I AT TS 6o
TW F A AW AT AR & 99
qifeear & = faar oo & WY 99 T
S ¥ g F g | P AW &
it & & a7 g ar fer e
M A, A qwl A @ W @ g
g wifer & &, 9K 9% =9 WH
AT SR § a1 9 ST AW §
WIT 59 3w T FoeA g, T AGEHITHT
W g 5 onF wA F fod @y A
IR WY WE W S AT SR §
AR A F7 OO glamr 2

FH R W F Fow W &
Tg TR ¥ AT g & WX T E
oL S

-

IR WE W
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[t Wgw @)

TR R fomr ar f5oag o oyfw
FOHI | BIF T AC § ITHT TH
T It fawr wifed 1 @ e
T TF T2 faew & 1 @ At F o 9
TN Y ag i wy qw g
SHET 4T A ¢

“Those who have migrated from
Pakistan to Jammu and Kashmir
are not eligible for rehabilitation
assistance”,

R I I frar g | waw s aga
& W g ot O wwEv wEwwr A
W @R A X ¥ 9% fax wd
ST G #T oT Wy &1 A0 A
efF wmawd @ afiw § 3w
AMfE § W o g & 9w &
WCE | W glred gaew & 2
T faeet =W

AT A7 qaan v fs qie, Aron
W i @9 & 99 §9 9F
& § 9 W fw wey & W Foew
T A A F@ AE W @
& # 7 el o v & w0 ami
FH N E Y| T A6 ¥ g AT
AT @ g | 57 T o @1 § F gt
¥ IT AW B gerar o wr & Afew
TEF T F IE W g Ad &
W g M T R sed ¥ syaear
AL

Wals § A90 7 TF a0g
FEIGTE o F e aqers |
9T AT AT W AL ARA A
g g or el w@E 9
WA ¥ g2Ta o @ § AT 9T A
gaU o wEw F o adr fam
TR | 7€ AT T@T Tg TR, A9 A
o Y @ WE AR TG qwA faee F
i § o w1 e
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| MR ST gEH ST AW S A 9
ITHT IET T HEC G g frwy
F HAAT S WA BT AAr A
ffafees &1 wmr § swwr @
A TG | TEw T4 Aqwa € Sy
ST A g E I g @ W ger
T e fFarse | AR ave W
FTETL Y = 397 =7hey

F7 a0 @@ & safer gure 3w
F W & A A A s Ay
R I AR 7o gz A
fafiw &0 & 1 9 W whEE
& wife § AW agi & wng o GEar
et afcfeafmrt dar 7 o @ & o
q 39 ¥ o7 faaw § 1 o wf

ghrar @, @ &Y, wEw A s g
ST #1 1 T F gEr @ gwa 0
WUT I FET W T 90, 56w
Fe I ALL BT |

3 o de 24 § | 3T A R
ST 3T & ag 1 A= Ag § 1 O P
F o ficiea #hG & e O @l
$8 W a@ w1 ¥aeu  feam mm fw
T ¥ TrEed A gw ¥ faw
& aF

Fi qUF ¥/ Tern @ F
300 To AT F g Fadf smar & W1 30
To WX FTE Al A AT E A WA
weifie & fod fod sy & 1 swmen
T ATE 0§ o i F aam, wier §
W FREAT § gt 9 AreqA gur FF
ag gfauw &t o=t & | 792 wfe
fort 1 sgaea 1 A% g & 1 99
a1 e foad § o% faaw € -
Toq ) alF A g o R
At W T g a% wC o § |
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At wERE  #1 oW dE o w=E
g Tifgm | W I ew A A E
AH T ATH & A @ W gaT @
a7 3 w1 AgwEw Y dar &
FAR QW FMT § WK AN Fe
2 @& A ¥ fow wewr @
aff a9 T A §, s A
2 1 3% TT ud § o de A wnad
21 %5 TR T EwE A A =
ardl feafadt &1 wadew w7 F 0F
AT TAF Y W FA  FT YIHT a9

ot gfaar 2 awdr &
14 hrs.

W e wew (@)
I WA, T a9 WS F AL A
a9 3o W A g, e @
Wl wERT Ffad A gz g @
ot @it OF 9% q9E o= F1 O
BIR & OF WART AT &7 O fAg
BT &1

Mr. Deputy-Speaker: Order, order
He should not use such words,

= feme qzTw ;- TvEww &
TR WE GH IO T G & | @
# %z g fr ag aewrew ofcgisar f
TR FUT T BT OH THATE 4T
211957 ¥ ag e g 9T WIT welY
= @ ofasm # saifan +@ &
fog @ a7 w9 arf & | qvewTow
¥ gty uge & A% ¥ § gw 7 g
FifF ¥ q qwT TEY 3 1 e gus-
FW FT gAEATE &F HEET OF AT
9}, T FEU 92 & I A, W
A FT | @i B 4R el g §
T FU8 Td @n ey § g,
g wHm @ WY @ gl uwE
7 I gw et w@d ¢ n 4, S
HIT ST FT TEAATT F44 297 97 Far-
AL TFHT , Gl @I, HATS T,
IR @R | afF gw w W foe
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faet & Sedy afewrt & G forar st

T 9T | IEE wg AT A 2

f6 @ e g Fae T w1 3
IR q@T AT AGY, T AT T e
forer & #t fomrer <& fovar o e
¢ IHN TW B IR ¥ w9 § fuw
& A W W T e W
F FuT @ qgar = o @ ¢ fas
T ¥ e & s ammr
Y AT ¥ fomra ¥ @9 qgAr wow v
@, W A &1 WAT 1961 § W) 37
AT AFET 1963-64 § 16 WE
AT ST Fae F Faiy -
FEm % oF qHfms crwEd ave
wO kAR E g wifed, W T
§TU T #UT WOET 7 aarsr w5
o= FOET AT JUiEd

5 9w awf, s W@l
AT & W §, W wewd @ R oo
THE WO ¥ ge @ w2y m
g2

=t FWT : JUTEAE wErRd, § q@rr
sg f amt st See & 9w
g T % T R ¥ oA A
aEAT iR F W UROH

Frforedt & srec & |

oY fesm qeeTOE - HE seEd g
f& & Wt &1 F1 TW daeT we
ALY YT T | W9 4g AT gl
wT AT T F fod e T
at st wR anfmfy ¥ | a W
g w1 e st wEEr fer s
=nfgaT =T

ITEN WRET TG T WAEA
T FTH G
=t fos qeAmEw (@ AR A UF

T ¥ ¥ wwm g oawt & faw
ar o g, 9 & fyaw afaw ac
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[ fFwa qeamas)
FARY I ge sheomw afeer e
F w3 ¥ &< faar &, few s s
Faeett, dome WX IO R F ¥ ITHT
g W 7@ w@r g o fes-
W ¥ e W fegeEr AR ¥
Y § I a9 OF g @ 9T
AT TEY T &, U T T,
e, domET, AT A BT R, | TR TR
fEg wra@e | ’

# oF AR AW F ¥ At wgRa
1 O G | QAT et
fogem & wwt @f @ % e
fegam & @ fegaam & TR
gy arr "l FARXH w e
g Afq 7 A | IR
¥ fau & qF AHIET FT AHAT ATH
A T@AT AR E | 93 weeEr |
TgaE y wmar a9 wWrg fFatr T
F agl & wrEE W IASK AR
zardl #1 AR ¥ fge AW A )
AT AT G T NI BIE 17 Y
3 @, 99 W gwew @ AR
A @A A1 FS  TET ST X &
G, A FEW F A F AT
qf w¢ faur s, AfEw s o
I Iored # e wE f @ 9w
I A e qg far s 0wl
o7 IIO F 39 9i9 AT 9g & |6
gl WA W WE w0 gE
AT ar I qrg I8 fEes @ AT
Y, I9F WA IEY HITE W AT
fw & GUEIET a8 W Ag 9@, W}
R o @9 | AT § AT AT G A=
21 o & 1 Ay ¥ wer e ¥ fEA
FEaT f5 HON  Warag A T|@E 1 T
Waram faE  are wooniad) &
firt 1 s oft g g, <fes
97wy womiaat F fad o syae
W@ ot gax fad ffa =73
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¥ mfec & o wArge W g A
g § 1 7 waww ¥ fed ag A
T am it f& S wW oIEE Wi
TATE IEH G FF 4G A% g1 AW
TE IEHT gHAT WA AT | FfeT
& gomy Tl ®9 AT A0EATE | @
FT0 78 € 6 F99 ag & W Fei
& wwen W g foT @ A
AW &1 AT aeqT W ST g, 9%
e WIS AT S EHer 7K g
foer & AP0 Y swen | 9@t "R
AT T T G § T g H
¥ e dar € ot § 1 g & e
§ fF ag WA AT ¥ AW AW
HIE] FF GEET A FE A
¥ T ATE0 & qAETE A qHer #
I F 1w TR A8 g8 HaTEw JA
Z1 stom Y v & = & g
AT ST 1

Shri N. C. Chatterjee (Burdwan):
Mr, Deputy-Speaker, it is with great
sorrow that 1 say that the decision
to seal the border is a cruel betrayal
of a persecuted and tortured minority.
It is also a sacrilege of the memory
of Jawaharlal Nehru who gave
definite assurances to the people of
East Bengal on the eve of partition.
‘When 1 crore and 25 lakh people there
were hesitant to accept partition, the
Prime Minister of India sent a
message to the East Bengal conference
which Shyame Prasad Mookerjee
called. These are the words he used:

«“We think also of our
brothers and sisters who are
being cut off from us by political
boundaries and who unhappily
cannot share at present in the
freedom that has come, They are
ug ang they would remain of us,
whatever may happen, and we will
be sharers in their good and ill-

fortune alike”.
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Sardar Patel was more emphatie.
He said:

“Our hearts naturally go out to
those who were of ug and with
us so long, but who are now being
separated. Few can realise the
‘bitterness and sorrow which parti-
tion has brought to those who
-cherished wunity and liveg +to
fashion the details. But let not
our brethren across the border feel
‘that they are going to be neglected
-and forgotten, Their welfare will
claim our vigilance and we will
follow with abiding interest their
future”.

The Congress Working Committee
also passed a resolution:

“The Congress ig bound to afford
full protection to all those non-
Muslims from Pakistan who have
crossed the border ang come over
to India or who may do so to save
their lives ang their honour”.

Last year, when tha terrible holo-
caust started, I had the privilege of
leading a citizen's delegation in
‘Calcutta to the hon. Home Miniser,
Shri Nanda, the Finance Minister,
‘Shri Krishnamachari and the then
‘Rehabilitation Minister, Shri Khanna.
After hearing wus, they gave their
solemn word of honour that no im-
pediment would be createq so far as
the minority community from East
Pakistan wag concerned, and ‘they
would relax restrictions.

Sir, possibly you have heard that
the International Commission of
Jurists, Indian Branch, has submitted
a Report on the recurrent exodus of
minorities from East Pakistan and
Disturbance in India. I had the
‘privilege to approach the present
Prime Minister, Mr, Shastri, and he
was good enough to order that all
facilities should be afforded and the
Commission has submitted a Report. I
thought that every Member of this
Parliament would be supplied -~ copy
-of this Report because the Govern-
ment has got 500 copies from the
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Commission. I am reading page 3089
of the Report.

“The Governmeny of Pakistan,
the press, the radio and prominent
members of Cabinet, religious and
lay leaders, seized upon the Hazrat
Bal incident to indulge in propa-
ganda of incitement not only
against India but Hindug in gene-
ral, notwithstanding the fact that
there were about 9 million non-
Muslims in East Pakistan, over=
whelming majority of these being
Hindus, False and highly exage-
rated statements about the hap-
penings in Kashmir were publish-
ed in banner headlines and base-
less allegations made against the
Government of India Mr. Nehru
was called “The Real Thief and
the Real Arsonist”.

Then, you know what happened In
Dacea, in Narayanganj and In
Khulna, Organised genocide started. I
have not much time to quote some
mor passages from this Report, You
know now that the report is there.
Yet, the hon. Minister says, let us
have a discussion. But he cannot deny
the facts, What are the facts? The
facts are: from 1st January uptill
the end of the year 578 lakhs of
people have come to West Bengal—
the total for India was 858 lakhs.
Out of this total number 4.42 lakhs—
51,8 per cent—are new migrants who
have come over without any travel
documents.

Are we to understand that there
has been peace now and that too
peace with honour and the minorities
are now being protected? Mothing of
the kind has happened, Sir. On the
other hand, this International Com-
mission of Jurists, a responsible body
which maintains certain standards, are
saying—

“Social and
of non-muslims
ade it impossible
live in Pakistan.

economic boycott
in many areas
for them to

The leaders of Pakistan ang its
press and radio kept denying any-
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thing whatever had happened in
East Pakistan.”

Also there are other incidents, which
I have no time to read to you. But
only one paragraph I will read,

“The total number of refugees
who have arrived in 1964 in India
is about 8,70,000 but of these
48,000 are Christians ang 21,000
are Buddhists. This bringg the
number of refugees from East
Pakistan area from 19846 t, 1964 to
about 5§ million. The population
of non-Muslims in East Pakistan
at the time of partition was about
13 million. Only about 8} million
are left.”

Thnese B} million are today in dire
jeopardy, I will read cut a portion of
the statement which appeared in the

Congress papers in Calcutta. What is
that?

“The West Bengal Police are
pushing back the unfortunate
refugees who are now coming

over”.

It is very easy for the hon. Minister
1o stand up and say that they can get
migration certificates. Buy they don’t
know what is happening. I have my-
self gone to Mr, Shastri a number of
times angd lodgeg complaints about
the harassment and the persecution
and the treatment that these refugees,
these intending refugees, get at the
hands of our own officers. It is a cruei
shame. I am sorry to say as a Bengal,
as a Hindu and as an Indian that
our own officers have been ill-treating
these people. Of course, after repeated
complaints both to th: Home Minister
ang to Mr, Shastri things have im-
proved. But it is really impossible
because the geographical situation
is such that the peopie fing it very
difficult to come down to Dacea.
Pakistan ordered the closure of Raj-
sahi office and we succumbed to that
order and closed down that office.
The entire North Bengal was cut off,
thus making it very difficult for the
people there to come down, Bui even
there they have to wait for 3 num-
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ber of days and pay money some-
times, graft, because corrupt elements
are operating there. Sp it is wvery
very difficult for them. Let there be-
screening. We don't want any Pakis-
tanni saboteurs to come in. It is
necessary for the Government to he
careful in this respect. They can do-
the screening, but let not this cruel
order of sealing the entire border be
continued to be implemented making
it impossible for any Hindu refugces
to come over.

We have hearq a lot about the-
Dandakaranya Development Authu-
rity, The Deputy Minister wag very
eloquent over his great achievements.
The achievement is a complete fiasco..
Let us look at the facts. I am
reading from a very thoughtful article-
published in The Statesmon which
only supports the Government.

Dr. M. M. Das: I think the paper
which writes something against us is
also a Congress paper,

Shri N. C. Chatterjee: It says,
“Dandakaranya has proved to be a
white elephant”. Yes, it ig a white
elephant and nobody can deny it. How
much has it cost? After six years of
development it has cost India, our
exchequer, our poor tax-payers’
money, Rs. 30 crores. I do not know
about what the hon. Minister is very
proug and is very eloguent. Only
10,000 families have been rehabilitated’
there; 10,000 families at a cost of
Rs, 30 crores, which meang for each
family Hs. 30,000 have been invested.

Dr. M. M. Das: Tt is not certainly
Rs, 30 crores. I don’t know the hon:
Member’s source of information.

Shri N. C. Chatterjee: You please
tell me what is the figure.
st femm w=amaw @ Tw oW
F1 AT fa@r T 30 F0¥ wA &
AT 4

Shri N. C, Chatterjee: Let not my-
friend get irritated. The worst 1hiug:
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is what has happened to Mr. Saibal
Gupta, who ig an officer with great
reputation, ability and experience. He
had been giving the figures because
he was in charge of it. What is the
use of saying that there were con-
siderable bickerings? I am S0ITy to say
that these bickerings among the high-
ups do not interest us, The whole
thing has been a failure. The expected
yield from the agricultural land has
been much below than what was
expected and the industries have not
been developed. The resuly has been
that on the whole the Dandakaranya
has been a glorious failure. This system
of Deputy Minister acting as the
Chairman of the organisation should
immediately end.

Shrimati Renn Chakravarity
(Barrackpore): Quite right .

Shri N. C. Chatterjee: I say it is
thoroughly improper. especially when
viewed in the background of the
principle of giving freedom to this
organisation and enabling it to be
built up. Those officers who bungled,
those officers who misbehaved and
those officers who mage it impossiole
for an efficieny man iike Mr, Sainal
Gupta, who was trusted and whosge
services were recognised by late
Bidhan Chandra Roy, to function ar:
being promoted.

I submit, Sir, that there should be
re-thinking, I am not blaming the
Rehabilitation Minister. I thaught that
the upgrading of the Ministry  with
cabinet portfolio was a right step and
I expected a lot of the hon, Minister.
But I am disappointed. I am also dis-
appointeq that Mr. Shastri who had
thoroughly approved that there sheuld
be re-thinking and this Rehabilitation
business should be under a Cabinet
Minister who should go ahead with
the rehabilitation plan having regard
to the new danger which has come to
the already persecuted minority has
also failed in this critical hour.

=t areiet (g ) SoTem
W, ¥ At @n o w5y qurd

CHAITRA 22, 1887 (SAKA)

of Rehabilitation c¢ooz:
&ar | g fF 9 Foque w ¥ 3w

qavm % A Smrewar w1 o

Fhedmr T AR O A R e

% qAET FT FH AT AW AW TE
T E Ay g &Y S

72 3@ & fawg ¢ fF aq 1947
q wrer & fwra g 0 @ fa
% fagrm o fawrw  F geafoonw
F wTOT A wEAH W AW F =T
o g@Y AW F wee g 99 F Fror
et wrefAal &1 99T ¥ W7 v@w
FT AT I3T WL qrE@l &7 oquwT A
IGET FT IUT AT 997 | TuL T
gt AW ¥ avel gEHT gt a9
O 9 I¥ F HOT gEr Oy
ST 9 TP WAL %7 | 4G
gTate ¥ &% oF wfy fawres w19 2 )
gfreit oifeem ¥ st mTedt Taeo
IHER & T A7 W I A 3w
W FT T, IA F AX SO
o8 wWife 3 T FW OF 9T ¥ @7
&1 wE g W @ fF ag woage
BEAD T BRI | QHTH T qyaT
g1 W ot W g 3B At
fox ¢ a1 W@ U T w5 A
WIS W WA AR | AR WS
T 7 g g § froaga ¥
AR Fr A ¥ Ay ¥ A @ w=s
s g oo

WX F g W, geien



'9003 D. G—Min.

[y aredia]
T faar o, Afew e, evde
WR #Y oFET & ml?&
ot feafy 3, 59 ¥ 7@ dgfe & @

F 1 gl aF 99 TN A FT GFY

TeTigaye  Sad s % IR E
0 AR & A w6 S w1 o
HTHET FET A1ET § |

o 3w & f5 faet 7 o gay
Tl ¥ 39 F fau g3 afear awrf
g, #feq 9 %1 ow e fogfa &

APRIL 12, 1965

of Rehabilitation 9004

3
17
i
3

}

:
=g

14124
i

9 HIETE o ot fa=r §, @1 W™

ar wgewt & gfow wrg &, @
ATl ¥ WA A W@WE I A q@ W
FH Y T @A T AT THA 57 AEF1C



9005 D. G.—Min.

2 feor W 1 duw, fawt AR
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Shri Tyagi: Sir, it is now well nigh

& year that I have taken up this port-

folio of Rehabilitation. I must confess

~that the job has not beemn very
Pleasant for me, It has not been very

pleasant, because I have to deal with

families who have been uprooteg . . .
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!\lr. Deputy-Speaker: The bell is
being rung—Now there is quorum, He
may continue.

Shri Tyagi: Sir, as I was saying the
job has not been a very happy one,
because I have to deal with families of
afflicted persons, persons in trouble
displaced people on the border. It
hon, Members have cared to go and
see, they will find men, women and
children crossing th: border, thc
children in the lap ot their mothers,
with fears in their hearts and tears in
their eyes, a sight which no human
being can really bear; it is so painful.
And therefore, when hon. Members
from either side express their anxiety
and their worry about getting things
done speedily, well they express the
sentiments of the nation as a whule.

The feelings expressed by hon.
Members in the House I fully share,
and I must confess in all honesty that
if I were myself to comment ugon
my achievements, I would say tney
are not satisfactory, and I must cor-
fess that I have not done up to tne
mark-up to the extent to waich I had
my own ambitions to do, There nad
been difficulties; but I do not want tu
plead about them, because even thosc
difficulties should have been surmount.
ed, I should have overcome them,

But my greater difficulty was the
mental condition of those families; !
mean, they were not very mach in ihe
mood of co-operation. And that hes
happend, because it is not humanly
possible for a family that has been
uprooted to take to normal conditions
suddenly and proceed to do things in
a normal manner.

Therefore, the policy of the Gov-
ernment has always been that even if
somebody goes amuck or gosg wrong,
we do not take to a vindicitive type
of attitude. We keep a margin or
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allowance for that, Any "vay, there
have been reasons, but the main d4:M-
culty before the Goveramen: of India
hag been that since 1046 .nere have
been waves after waves of these
refugees, displaced peisons, uprooted
families, crossing the Border and
coming, both from the east and tae
west. Up to the end of 1963, about 41
lakhs ang odd had already c...e, from
East Pakistan and now this year %
lakhs and odd have come. They are
still coming.

Shrimati Eenu Chakravartty: You
are only rehabilitating three lakhs.

Shri Tyagi: They are still coming.
I must give credit to the border Stales
of West Bengal, Tripura and Assam.
They have done wonderfully well. It
was such a big crisis there, with hosts
of people coming, thousands at a lime.
The average once went up to 3,000
per day. these families, and parti-
cularly the credit goes to the Assam
Government. It was a difficult task for
them, because in the Mizo Hills, when
there was a wave of these displaced
persons coming from that side, it
became difficult for them to take them
out of those hills on account of the
lack of roads, etc. They put in their
best talents, and the people of the
Army Border Police and others also
co-operated, and  within  about
twenty-five days they put up a sort
of a track by which they could bring
thoss refugees to the main places
where they had put up camps.
‘Temporaly camps, transit camps were
put up ang Rs. 15 lakhs were spent.
‘But they did the job very well. They
‘had to come hundreds of miles wading
through marshy lands and water, they
had to walk and come, And arrange-
ments were also made for providing
trucks, for hospitals. Wherever there
were camps, arrangements of all
‘types, for the natural, primary faci-
lities which a human being needs,
like shelter, food, hospital arrange-
ments, had to be made.

At present there are 96 camps. Nine
.of them are run by the Central Gov-
ernment and the others by the State
Governments. The total amount spent
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during this relief work alone has been
to the tune of about Rs, 9 crores. Doles
etc. and other facilities had to be
provided.

The capacity in Mana camp itself
at the very beginning was only for 500
families. We expected that these
families would come to Mana camp
and that we shall be dispersing them
after some time to outside places and
to other camps for permanent rehabili=
tation. But actually waves of people
came; the trendy wag once so big that
3,100 started coming per day, There
was gpace there for only 500 families.
Sn it became very difficult. Imme-
diately new hutments were put up.
10,000 hutments were built within a
few days and about 115 tube-wells
were dug.

The House might remember its
anxiety during those days when for
want of accommodation and due to
the heat quite a lrage number of
families were deserting those campa.
It was a matter of worry and concern
for the whole nation. People put their
best talents there, and one Public
Works Section was created, and they
made those achievements in such a
short time.

As hon. Members know, the influx
by now has reacheq the figure of
9,59,000 persons. But I have just cnl-
lected some other figures, and the
House might perhaps be surprised to
know that out of 1,97,000 people who
came with passports and visas, quite
a lot have also returned. Because,
people who come with passport, most
of them to not come with the inten-
tion of settling here is also a trend
that even without any riots or dis-
turbances, people with passports do
usually come and go back. So my
information is that out of these
1,97,000 passport-holders, only about
888 surrendered their passports and
decided to stay in India. Quite a
number have thus gone back, no
doubt.

There are at present in the camps
24 hospitals running and Rs. 80,49,000
has been spent on hospitals, There
are 47 schools in the camps and about
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Rs. 143 lakhs has been spent on
schools. Some further information is
given here. All these educational
facilities are given to them, and to
their children. What I and the Min-
istry felt was that these elderly peo-
ple have spent their lives, they have
only to live for the living, but that
the future of the children should not
be marred at any cost, because if they
are to get properly rehabilitated they
must receive proper education in their
childhood. Therefore, wherever there
ig a camp, such educational arrange-
ments have essentially to be made.

Shri Priya Gupta (Katihar): In
their own mother tongues?

Shri Tyagi: Everywhere, practically
in all the camps.

 Shri Priya Gupta: What is ‘practi-
cally’?

Shri Tyagi: There may be some ex-
ception when we find we are not able
to put up one. I dom't want to be
accused of giving wrong information
to this House.

~ Shrimati Renu Chakravartty: It is
only in the primary stage. In the
secondary stage, nowhere it is in the
mother tongue. (Interruption.)

Shri Tyagi: What do you want.
Hindi? (Interruptions). I may assure
‘the House that even in Madhya Pra-
desh and even other places, these
schools, primary schools and other
echools are run in Bengalee, the
language which they know. Tt is in
their own mother tongue. It is mnot
Hindi or English or any other langu-
age like Malayalam.

st amdt  (feEm)
oo & A &

Shri Tyagi: My hon, friend Shri
%Y. N. Singh who was the very first
speaker said in his speech that the
facilities given and the conditions in
the camps were very bad, hygienic
and otherwise, that they were not

fer
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given any comforts, that they were
starving or half-starving and all that.
In that connection it is difficult for
me to go on praising my own minis-
try’s arrangements because the best
praise is one which is given by others.
Some others must praise you. Self-
praise is no compliment {o me. In
this connection the House might like
to know that a team of the World
Council of Churches had come from
outside. There wag one Mr. A
Mouravieff-Apostol and Mr. J. A, E.
Bazalgette. They wrote back after
going roung Dandakaranya and other
places. What they say is noteworthy..
I quote:

“Due to misconceptions abroad,
we were surprised and deeply im-
pressed to find that the conditions
of refugees in Camps are of the
highest order. With four years’
experience in Europe's post-war
refugee camps, we found that,
standard for standard, the Indian
camp buildings, hygiene, cleanli-
ness and living conditions of refu-
gees were at least as good as those
in Burope's richer and easier con-
ditions and, in most cases, bet-
ter....they were certainly better
off than the conditions the re-
fugees were used to in their
former habitats, which we had
ourselves previously visited."

Shri Indrajit Gupta (Calcutta
South-west): Is thiy a comparison
with the conditions in which Nazi
Germany kepi their prisonerg there?

Shri Tyagi: This is what is put in
the original, which I have read.

Mr. Deputy-Speaker: It is an inde-
pendent opinion.

Shri Tyagi: I don't know if the
news of the refugees being comfort-
able should be painful to my hon.
friend. 1 thought that the in forma-
tion that they were comfortable will
give you some pleasure; but I am
afraid .
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An. hon, Member: Have you read
the reports of the Estimates Com-
mittee?

Shri Tyagi: My predecessor Shri
Khanna had already made all
arrangements before I took over.
They had done it wonderfully well.
Even though the strain wag too much,
they did the job in time, and did it
so wonderfully well,

Shrimati Renu Chakravartty: Have
you read the Estimates Committee's
report? -

An. hon, Member: What about West
Bengal?

Shrimati Renm Chakravartty: The
Tripura Administration has not rep-
lied at all. You say, it is ‘wonderful’.

Shri Tyagi: About rehabilitation,
Sir, there are in all 67,700 families in
the camps who have sought rehabili-
tation and relief. Relief is given to
them. About he rehabilitation we
made a survey. Out of 67,700 fami-
lies, 50,000 are agriculturists. Offers
of resettlement have been received
from varioug State Governments and
there, we hope that 80,100 families
can be accommodateq on the lands
offered. There are lands offered in
States including Andamans, Andhra

Pradesh, Assam, Madhya Pra-
desh, Maharashtra, @NEFA, Uttar
Pradesh, Bihar, Manipur, Tri-

pura and Dandakaranya. All told, it
comes to about 2,62,000 acres. I am
grateful to these State Governments.
Ag my hon. friend Shri Sharma has
said, it is ‘@ proof positive of the fact
that this problem is not only the pro-
blem of the border States, but is an
all-India problem, problem concern-
ing the whole of India. The whole
of India is facing it, and shouldering
the responsibility. Out of this area
of 2,62,000 acres the cultivable area
ehould be about 1,50,000 acres, be-
cause there are quite & lot of forests,
some lands are also not level. So,
for that purpose the whole of  this
area may not be utilised.

Dr. M. S. Aney: (Nagpur): How
much is at present under cultivation?

Shri Tyagi: I will come to that.
Regarding reclamation, 12 numbers
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of units of tractors, etc, are already
available for reclamation and about
18,540 acres have been reclaimed al-
ready. There are 62 schemes sanc-
tioneq for the purpose of rehabilita-
tion of the displaced persons ang the
cost of these schemes is Rs, 806 lakhs.
There are 83 other schemes. These
schemes will cover 24,193 families.
Sanctioned schemeg under implemen-
tation are quite a lot, I would not
take the time of the House in just
explaining all these schemes, but
these schemes are already sanction-
ed.

Shri Bade (Khargone): We want to
know what vou will do for the future
and whether they will be allowed to
come here. When Parliament is in
session we are not going to allow the
Minister to seal the border without
the Parliament’s consent.

Mr. Deputy-Speaker: You cannot
-make another speech, Mr. Bade. You
don't allow him to proceed. What is
this?

Shri Tyagi: 1 just wanted to put
this before the House. I thought that
- the House would be happy to know
what we are going to do rather than
reply to the criticism which we can
do any time.

Shrimati Renm Chakravartty: Re-
garding old migrants, there are more:
than 7,800 old migrants plus the new
migrants that have been there. You
have given land to about 6,000. How
much longer will you take to even
cover that amount? A number of
them are waiting for years, not the
new ones.

Shri Tyagi: Let me mention this.
There are so many schemes sanction-
ed. There are 65 schemes which will
cover about 12,992 families. It means
about 60,000 persons, costing Rs. §‘IT'
lakhs. They are under consideration
or under examination at present. I’
hope they too will come up soon. Sir,
in Andamans now 4,000 acres are
available, although during the rainy
season it wag very difficult. The
difficulty there is, there are no jatties
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available. Very soon the jatties will Shrimati Renu Chakravartty: Sir,

be built up. 4,000 acres are avail-
able in Betapur. The reclamation
work has already started. 200
“Sehkaris and families have already
reached Andamans. Another 200
families will follow within a couple
-of days. They are doing that work.
1 hope very soon Andamang will also
"be a live island and some industries
~will alsg be set up there.

About Dandakaranya, enough had
been said yesterday and I am not
going into this discussion once again.

There have been certain objections
"to or screening. Why sereening was
started? Screening was primarily
done with a view to finding out what
~was their profession when they were
in Pakistan so that similar conditions
of employment could be provided
here. Suppose there are some fisher-
men. We will take the fishermen
‘and make suitable arrangements for
them. We will fing out how many
fishermen were there, so that fishing
arrangements might be made for
“them. Weavers might be provided
with weaving instruments and weav-
ing facilities. It is for that purpose
that screening was started. During
“the course of screening these were
so many other matterg involved. We
also wanted to know through screen-
_mg which people belonged to which
village so that in the process of
rehabilitating, they may be put toge-
ther with their acquaintances and
- their relations.

Shri Priva Gupta: Screeing is for
- selection of trade?

Shri Tyagi: To know who is who,
where one comes from. In the course
of screening we found that there

“were a number of imposters who had
already enjoyed rehabilitation bene-
fits for years together.

Shrimati Renu Chakravartty: What
iz the number?

Shri Tyagi: Thousands (Interrup-
tions) It is always a pleasure to yield
“to the hon, Member, (Interruptions.)

on a point of order. We have been
given these reports and it is written
in these reports specifically that of
those who had gone to the relief
camps 263 were found to be DPs.
who had received rehabilitation bene-
fits earlier. That is out of about one
million people who had come from
East Pakistan. How can the Minis-
ter mislead the House now in such
a gross way.

Mr. Deputy-Speaker: What is thet
point of order? If there is any mis-
take it can be rectified?

Shrimati Renu Chakravartty: 1t is
already here, in the report. How can
he states something different and
mislead the House like this?

Shri Tyagi: When the hon. lady
Member speaks, I am accustomed to
yielding to her. Let me make it clear
that screening has not wet been com-
pleted, Hardly a part of the camp
has been screened and the result of
that is that about 1,200 people were
found; I have a list of people who
had been prosecuted or ejected after
due enquiries. ... (Interruptions) In
the matter of these imposters, I shall
show no sympathy and we will deal
with them according to law.

Shri H. N. Mukerjee (Calcutta Cen-
tral): Sir, there is a point of order.
I would like you to determine for
the sake of the House if it is open
to the Minister to supply a set of
facts as part of his report and at the
same time make a statement which
contradicts that set of
facts without giving and explanation
of the real position? If he were to
come forward and say that the facts
given there have to be added to or
substracted from or changed in a
substantial manner, I can understand
him. But ig it open to the Minister—
I am asking you from the point of
view of procedure of the House—
to supply the Members one set of
facts and then state here another seb
of facts which is contradictory? That
is the point of order,
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M.r Deputy-Speaker: If there is
any mistake it can be cleared. He
can write to me and I will send it to
the Minister so that he may make a
gtatement and get it cleared. But
there is no point of order here.

Shri Tyagi: If any hon. Member
quote some figures here, I am not
responsible for those figures.

Shrimati Renu Chakravartty: See
report of the Estimates Committee.

Shri Tyagi: It is unfortunate, I
never obstructed her. I have already
stated that all the camps had not yet
been screened. Om the first day,
hardly one man was found. For ten
days no man might have been found.
Suddenly one man might be found on
one day, These figures are liable to
be changed. It cannot be a perma-
nent figure. The day on which the
report was printed that could have
been the figure ang therefore, that
figure was given. But this process is
still going on. I am receiving every
day these figures. People are desert-
ing for fear of screening. That is
still going on. This figure which I
am quoting now is not complete or
final figure. Figures are still coming
and therefore I could not give the
exact figure; that is why I say they
are in thosaunds. ... (Interruptions).
I cannot allow any imposters in my
camps and only those persons who are
qualified to receive relief and rehabi-
litation benefits will receive them.

Shri Priya Gupta: Please prescribe
their qualifications of eligibility to
cross the border.

Shri Tyagi: There are persons who
had sold all the lands, five acres, given
to them and come back as refugees.
There are others who had sold their
cows. Again, after coming into the
camp their behaviour is not wvery
good. Therefore, screeing will be
adhered to at all costs and I submit
to the House that they must also help
me in the matter, rather than ob-
structing.

219 (Ai) LSD—&.
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Shri Tyagi: Uupto-date we have
been able to screen only 9,700 famil-
ies, The House would be surprised to
know that sixty per cent of the D FPs.
Irad left half their families in Pakistan.
Conditions there are not good, I am
sure. But at the same time let us
not go on painting the worst picture,
As sixty per cent of these people had
left half their families behind, I can
well understarid sometime they are
going back to see their own people in
Pakistan. Therefore, desertions take
place; that is also one of the reasons.
We ftried to find out how many of
them were agriculturists, 75 per cent
of these families claim that they were
agriculturists. 26 per cent were land-
less, 25 per cent were non-agricul-
turists. There was insistent demand
from the House that I must make
survey of how much property these
DPs had left behind. That was also
one of the reasons Tor screening. A
survey was done. I wanted to know
how much property or land they pos-
sessed. There has not been a com-
plete survey; I can only call it a
sample survey. 30-35 per cent of
these DPs are such as have either no
land or only less than one bigha of
land. 40 per cent are those who own-
ed more than one bigha.

Shri Dinen Bhattacharya: Have you
taken any steps to do anything re-
garding the property left behind?

Shri Tyagi: We are ascertaining
from them. They have left some
members of their families because
their property is there; there are
some elderly men or members of
family there looking affer the house
or the property or trying to dispose
it of. I do hot resent it. He may
perhaps be coming after selling it
or ofherwise disposing it of. I do pot
want to dilate on other matters, Some
friends talked about desertions. There
were desertions of 19104 famllies.
There was a rule that all those who
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desert the camps will not be taken
in again. But I felt that if they felt
that they were misguided by others
after deserting the camps and if they
wanted to be taken back to the camps,
they should not be penalised for
doing something momentarily. After
all they are helpless people. About
7600 persons had come back and they
were allowed to come back into the
camps. T,

15 hrs.

Desertions were due to unwillingness
to work. Mostly what we found was
that when work of the manual pature
was given to them, they generally re-
fused. There were others—those im-
posters_—who come ‘in the way. Those
who were prepared to do the manual
work were told by the imposters
Don’t go. We shall not allow you to
go. Until the Action Committee ap-
proves, nobody can take any work.”
They obstructed because their ambi-
tion was to get land and not the man-
ual work. Even those persons who
were working hard in East Pakistan,
1 don’t know why they should not be
prepared to work willingly here also
(Interruptions).
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Shri Tyagi: The basic policy of
rehabilitation is not only to give them
doles but also to encourage them or
to persuade them to take to work
themselves, tc stand on their own legs
and to help themselves in making pro-
gress and to better the prospects for
their children. (Interruptions).
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) Shri Tyagi: As soon as the Screen.
ing Team reached the Camp, it was
founa that quite a number of tamilies
instead of offering themselves for
screening had abandoned the camps
and they made their own

arrange-
ments (Interruptions).

Shrimati Renu Chakravartty made
a point. She said that there were
Ppermanent liability migrants (ladies),
She perhaps was under the impression
that nothing was done about them.

Shrimati Renu Chakravarity: It
was not my point. (Interruptions)

Shri Tyagi: I have heard the hon.
Member. The P, L, families had to be
removed from West Bengal as their
homes were over crowded ang there
was no possibility of absorbing new
PL, families in 'West Bengal, They
were taken to Mana group of transit
centres where they being looked
after adequately. They are receiving
cash doles, Vocational training in
weaving, tailoring etc. have been ar-
ranged for them. Government intend
to shift these families to existing
homes in sizeable groups. As the num-
ber of vacancies in the existing
homes are not sufficient, Government
intend to set up mnew homes in
Tripura, Dandakaranya and Uttar
Pradesh. (Interruptions).

As regards the conditions in  the
extisting P. L| homes in West Bengal
or else where, these institutions  are
administered by the Department of
Social Security and not by this Minis-
try.

Shrimati Renu Chakravartty: TYou
have handed over the baby so that it
can dies quiet and nice death.

Shri Tyagi: Now comes the question
about the residuary problems of the
old migrants. Many hon. Members
have referreq to the residuary problem-
Two main poinfs were made. The hon.
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Member sitting in front also touched
thils point ahd she was very sore about
it'angd I hﬂw she had been writing to
me and had beep anxious about the
residuary problem for sometime. My
hon." friend Shrimati Renuka Ray was
also ‘very much insistent and every
time she brought this problem before
thé Ministry. I know, Sir, that the
problem was not solved completely, I
know it was not. It was pointed 'out
as if nothing had been done in this
connection.

The total expenditure on relief and
rehabilitation of displaced” persons
from East Pakistan since  partition
had been Rs. 212 crores. Problem in
States other than West Bengal was
practically solved by 1960-61. Bulk of
the problem in West Béngal was solv.
-ed by March, 1962. Out of 32 lakhs
D. Ps. in West Bengal, 23 lakhs were
giving rehabilitation assistance.

Now, Sir, the expenditure in West
Bengal on relief and rehabilitation
since partition upto the end of 1964-65
has been Rs. 127 crores. Residuary
problems in West Bengal were asses-
sed in 1960-61 and the assessment was
made that Rs. 22 crores more wére
needed to complete the rehabilitation
of old refugees, Out of Rs. 22 crores,
schemes worth Rs. 9-90 crores metning
tliereby about Rs. 10 crores were al-
ready approved under residuary pro-
blem. Schemes for acquisition for 513
Government sponsored and squatters’
colonies at a cost of Rs. 449 crores
were sanctioned. 1290 beds were
sanctioneq for hospitalg etc. costing
Rs. 118 crores. 548 Primary Schools
were sanctioned at a cost of Rs, 44
lakhs, and grants were also given to
440 schools and 2 colleges at a.cost of
Rs. 111 crores. Sanction for alterna-
tive accommodation = to  sgquatters
(1248 families) at a cost of Rs25 lakhs
was also given. Provision for addi-
tional agricultural land for 3,712 fami-
lies costing Rs, 34 lakhs has also been
made, Other schemes are being pro-
cesseq and the amount paid to the
Government of West Bengal since
1-4-61 hag been Rs. 12 crores. Even
during 1964-65, sanctiong issued for
Primary Schools, Secondary Schools
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and non-T. B. beds are to the tune of
Rs. 1‘97 crores and the amounts have
been paid .to West Bengal Govern-
ment under loans and grants during
1964-65.

Shrimati Renu Chakravarity: May
I ask one question?

Mr. Deputy-Speaker: After he
finishes.

Shrimati Renu Chakravartty: All
right, Sir.

Shri Tyagi: Central Government
have not gone back on any com-
mitments. Qur, hon. friend, Shrimati
Renuka Ray was very anxious and
insistent on' this. I can assure her that
we have not going back on any com-
mitments made to West Bengal Gov-
ernment. )

With regard top thig residuary pro-
blem, we are prepared to sanction the
remaining schemes. All these schemes
have been accepted in principle under
residuary problem. We are anxious
that the schemes sholud be implemen
ted properly and the object of rehabi-
litation achieved soon.

For education ang medical schemes,
grants are given to the State Govern-
ment. For other schemes, money is
sanctioned as loang to the State Gov-
ernment. Here comes the question
which is under discussion between
the State Government of the West
Bengal and the Central Government.
There is a history behind it. On 14th
December, 1948, on loans given by
Stateg to D. Ps. who had gone to
West Bengal by that time, it was
decided that the losses which will
be incurred will be shared at the rate
of 50:50 between the State Govern-
ment and the Central Government.
Here losses mean losses on realisation.
If an instalment of say Rs. 1 lakh
was due, only Rs. 50,000 was received
and the other half could not be re-
alised, then that Rs, 50,000 loss would
be shared by the two Governments
on 50:50 basis.
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Then, Sir, Shrimati Renuka Ray
again insisted on this when I was then
in charge of the Ministry of Finance
in the Revenue ang Expenditure
Division, she came to me— have a
soft corner for her always—and she
said that for the future, all cent per-
cent loans will have to be borne by
the Central Government. I agreed
to that, Sir. (Inferruptions).

Then, Sir, in 1958, again, the Finance
Commission made a recommendation
that since these cent percent losses
were on all the future loang and not
on the previous ones, that question
also arose. OQur Dr. Bidhan Babu
had proposed to Government and it
was agreed—the Second Finance com-
mission also made recommendations—
that the Centre should bear 100 per
cent losses on al] instalments due from
the 1st of April, 1957 whether they
were due from D. Ps who came before
1st January 1950 or afterwards. So,
both those loans, after this recom-
mendation, were to be borne by the
Central Government. That was an
achievement. Instalments before 1st
April 1957 were governed by old
orders. They were still under the old
orders. On 15th September, 1959, it
was again made clear that the above
orders applied to loans given up to
the end of March, 1958. The loans
advanced to the State Governments
from the 1st April, 1958 would carry
the normal terms. That was also made
clear. The performance of the State
Governments in recovering the loans
was rather unsatisfactory. It is mot
by way of censuring the State Gov-
ernments but the conditions were
such that these loans which were re-
lent to the displaced persons could
not be realised. Anyway, the result
wag that out of Rs. 44'26 crores due
for repayment up to the 3lst March,
1964, only Rs. 358 lakhs were re-
covered. )

Shri Dinen Bhattacharya: Did you
give money? ‘They have got no
money.
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Shri Tyagi: The question as to
which party should receive the loan
wasg left to the discretion of the State
Government. Questions such as to
which party and for what purpose
the loans should be given were left
to the discretion of the State Gov-
ernments, What to realise and how
to realise wag also left to the discre-
tion of the State Governments. The
losses were to be suffered by the
Government of India. This was the
position. I have taken up this matter
with the Finance Ministry, because
the Chief Minister and the Rehabili-
tation Minister there were insislent
that the losses should all be borne by
the Central Government and the
State Govermment should not be
made to share the losses. This ques-
tion is under consideration. It is a
question in respect of the budget,
and we will have to decide what
loans have to be given to them, I amn
in negotiation with the Finance
Ministry. Perhaps the Finance
Minister may agree. But the ques-
tion is what type of business, what
kind of houses and what type of -
loans should be given to these old
refugees. It is not possible for the
Central Government to intervene. It
is the responsibility of the State. I
hope that if my good friends could
persuade the State Government to
share some losses, they may also feel
the responsibility for realising it.
(Interruption).

Shrimati Renu Chakravarity: Go
to the Finance Commission.

Shri Tyagi: Another factor which
is important for the consideration of
the House is that the State Govern-
ment made further representations
that the loans re-lent to the dis-
placed persons were not realisable
and therefore we might remit them.
Not only did they refuse to share the
logses but the State Government of
West Bengal and others also came
forward ang said the same thing. The
total amount to be written off thus
was Rs. 50 crores. Rs. 50 crores of
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the past loang re-lent to the dis-
placed persons had to be written off
because they would not share the
losses. The total loss thus to be
written off in West Bengal alone was
Rs. 38 crores. The accounts are gtill
under preparation. The present posi-
tion, therefore, is that the remission
on large scale could have been
avoided with greater wvigilance in
advancing loans, in maintenance of
accounts and in recovery, etc. The
formulation and implementation of
the scheme of recovery are entirely
the responsibility of the State Gov-
ernment. The State Government
ghould see that the loans are advanc-
ed after careful scrutiny of indivi-
dual cases. They should also see that
the "loang given are properly utilised
and not frittered away. There are
many aspects which are still under
negotiation.

Shrimati Renu Chakravartty said
that the conditions of the refugees in
the Darrang district should be im-
proved. I might inform her that at
present there are 1,631 new migrants
in the Borguri camp in the Darrung
district. She said there wwag nothing
happening. I may point out that
specific schemes for rehabilitation are
still awaited from the Assam Govern-
ment and as goon as they are receiv-
éd, we shall give them sympathetic
consideration. There is mo problem
about old migrants there.

v

Coming to the question of the
sealing of the border, this is a most
controversial subject. Many hon.
Members, I know, are maturally
worried, and they also took me to
task that [ did it without informing
the House. Perhaps that was a lapse
on my part; I do not know. In any
matter where there is a departure
from the regular practice, perhaps
we have to inform the House, and the
House has to judge. But in fact, our
régalar practice has not been to
allow people to come in. (Interrup-
iton).
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Shri Dinen Bhattacharya: Do you
mean to say that the sitwation in
East Pakistan has eased?

Shri Tyagi: After the influx of
1964, on the 11th February, 1964, for
the first time, the Home Minister
made this announcement on the floor
of the House:

“The policy of our Govern-
ment is to ease the conditions
for the grant of 'migration certi-
ficates to intending Hindi mi-
grants from East Pakistan to this
country as far as possible. The
Government will reduce to the
minimum, period of wuncertainty
and hardship for the migrants
coming in, and is drawing up
suitable plang for their resettle-
ment.”

Then it was found that crowds were
coming; they were coming wunder
fear, and there was chaos in Pakis-
tan. Nobody could stir out of his
house. If one goes out of one's wvil-
lage, he was immediately killed. That
was the position, and we knew the
position. The position was that the
people could not go out. So, how could
they go up to Dacca and bring the
certificates? That was the physical
difficulty in the case of the intending
migrants, and because of that diffi-
culty, we allowed everybody to come
even without the migration certi-
ficates, and in fact lakhs of people
have actually come. But now, that
policy does not hold good. (Interrup-
iton).

Shrimati Renu Chakravartty: That
is the point.

Shri Tyagi: To revert back to the
old practice was nothing novel, Even
today, you will be surprised to know
that migration certificates are libe-
rally being given, The facility of
giving migration certificates will be
evident from the fact that over
474,000 is the number that hag been
covered by the migration certificates.
So many people have been covered
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and so many have already been  healthy relationship.. (Intérruption)
issued migration certificates, - The  Order: : :

arrivals up to now, however, amount
to a total of 2:80 lakhs. That is the
number who have used migration
certificates. The rest have not used
them., It means only half of the
people have used. The pace of wmi-
gration has also slackened.
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Shri Tyagi: For sometime, infiltra-
tion was also rising, because, with-
out. migration certificate, all types of
people were trying to smuggle into
the camps, and—

Shri Priva Gupta: Do not say
‘smuggled’. . Why did you seal the

border g} gt =Wifed @7 THFT
G W A wE R ?

Shri Tyagi: With the sealing of
the border, it is not possible now for
s0 many to come without w.~lid
papers. Thousand of people alsp go
back from this side. The border be-
comes 'meaningless if there is this
sort of crossing it both ways. Nine
lakhs of people have come so far,
and suppose the people are allowed
without any restriction, without any
certificate or document, what -will
happen? From this side also,
1,16,000 persons have gone back, If
this thing goeg on, no government
will be able to carry on. No govern-
ment will allow its borders to go
“loose, particularly when our neigh-
bouring country is not keeping a

Mr. Deputy-Speaker:

Order,
order, i
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Mr. Deputy-Speaker: Unless the
Minister yields, the hon. Members
cannot go on talking,

Shri Tyagi: In spite of that, in-
structions have already been issued
by. the Home Ministry that these
rules should not be enforced rigo-
rously. (Interruption) If hon. Mem-
bers do not want to listen, that is
another matter. I do not bother; I
have to make the points clear to the
House; I cannot be dictated to by hon.
Members over there. I beg to sub-
mit that instructions have, therefore,
been issued by the Home Ministry
that the ban should not be enforced
rigorously, but that discretion should
be exercised. If thousands of people
are coming from one side and
hundreds and thousands of people
come from that side, our bordersg be-
come loose altogether, particularly
these days when our neighbour is not
keeping. very happy relationships
with us. It is all right for some
friends to say that our borders should
not be sealed, But we cannot allow
our borders to be disturbed without
screening the people—(Interruption),
and orders have been issued to the
effect that the State Government
should use its discretion. Those who
manage to enter India without wvalid
documents will be screened and if
they are found to be in a position that
it is impossible for them to subgist
without government assistance, and
if those cases are genuine, they may
at the discretion of the State Gov-
ernment, be allowed to continue to
stay. The Home Minister said on the
6th April, 1965 that the policy in this
regard is constantly under reyiew
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and that the Government will take
due note of the developments from
time to time.

Passport and migration certificates
were introduced for the first fime
in 1952. (Interruption)

Mr. Deputy-Speaker: Hon. Mem-
bers cannot go on interrupting like
this.

Mr. Deputy-Speaker: Order, order.

Shri Priya Gupta: He is conti-
nuously reading, Sir.

Mr. Deputy-Speaker: He should
not be disturbed like this. If there

are any question to be asked, they can
be asked at the end.

Shri Dinen Bhattacharya: He does
not understand our feelings. He has
sealeg the border and he is giving
false statements. (Interruptions).

Mr. Deputy-Speaker: Order, order.
Hon. members must be patient and
hear the minister, If they have any
questions, they can ask at the end.
Why are they disturbing the speech
of the minister?

Shri Priya Gupta: He is disregard-
ing the sentiments of s0 many mem-
bers. (Interruptions),

Mr. Deputy-Speaker: Everybody
should sit down. We cannot go on
like this. Some order and decorum
should be maintained.

Shri Bade: He must respect our
emotions. All the hon. members are
saying that they should not seal the
Pakistan border, because the situation
has not eased in Pakistan anq the
minorities should be allowed to come
here. When the Parlisment is in
session, it is shametul on the part of
government to seal the border. (In-
terruptions).

Mr. Deputy-Speaker: He is reply-
ing to the arguments advanced by
you. You should hear him, (In-
terruptions).
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Shri Bade: He must reply to our
question. We are not here to hear
his sermons.

Mr. Deputy-Speaker: You should
patiently hear him.

Shri Priya Gupia: Mr. Tyagi has
no brother or sister there. That is
why he is saying like this.

Mr. Deputy-Speaker: Order, order.
You cannot go on like this.

Shrimati Benn Chakravartty: We
feel very much disturbed because he
not only says there will be screening,
to which™we have no objection, but
he says that they can tome here only
if the Government of India or West
Bengal Government do not have to
Pay anything by way of rehabilita=
tion benefits. People have been
robbed of everything and they are
coming in a stage which really calls
for the greatest amount of sympathy.
He wag shedding crocodile tears a
little while ago. Now he says, they
can come here only if they say that
they will not ask for any money for
their rehabilitation. (Interruptions).
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Mr. Deputy-Speaker: There is
no point of order.

Shri Tyagi: In the very beginning,
I had expressed my regret if there
was any lapse on my part in this re-
gard. T was trying to put before the
House all the facts to see if really it
was a mistake, It is not a question
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of their losing temper over this

matter. (Interruptions).

Shri Bade: Our brothers are there
in Pakistan and Pakistan is on inimi-
cal terms with us. The Congress
created PaKistan. Why don't you
allow them to come here?

Shrimati Renu Chakravartty: Don’t
expect any sympathy from him. (In-
teruptions).

Shri Tyagi: After the first influx
in 1952, Government imposed this
restriction of passports and migration
certificates, which wen: on and nobody
was permitted to come without migra-
tion certificates and o have any relief
or rehabilitation benefits But again
difficulty was felt, because conditions

in Pakistan were bad and be-
came difficult. So, in 1956 orders
were given that a system of

priority must be introduced, because
to obtain a migration certificate was
really a difficult job. (Interruption).
In 1958 again it wasg revived and the
decision was taken that even those
who came with migration certificates
would not be entitled to any relief or
rehabilitation benefits. (Interrup-
tion). What is the harm in narrating
the previous history, which ig a fact?
I carmot help it. In 1958, the decision
was taken that even those who came
with migration certificates would not
be entitled to any relief or rehabilita-
tica benefits,. This was going on.
Suddenly there was another burst-up
in Pakistan, ‘The situation became
s0 bad that we had to change the deci-
sion and permit even those who came
without migration certificates to take
the benefits of relief and rehabilitation
offered here.

About the migration certificates, the
Deputy High Commissioner’s office in
Dacca was contacted. From 1st Jan-
uary, 1964, as I said, the number of
applications for migration certificates
which were rejected wag only 3591
My hon. friend, Shri Guha, had asked
‘how many applications were rejected.
{Interruptions). I cannot narrate now
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the cause of the rejection, because it
must have varied from application to
application. (Interruptions). It is not
difficult to get the migration certifi-
cate. It is a routine thing and it has
become so simple, when an applica-
tion is submitted, the migration certi-
ficate is issued on that very day. At
oresent, there are about 2000 applica-
tions in their hands which are being
decided. It was alleged that the
applicants have to go to Dacca iwice
and stay in Dacca for a long time. Tt
wag also alleged that the applications
were being summarily rejected, That
it not so. (Intrruptions).

There are many other points, but I
think the House is not very happy vith
me because of these restrictions.

Shri Dinen Bhattacharya: Say trat
from today you are withdrawing your
order sealing the border.

Shri Tyagi: I can say that there is
no lack of sympathy on this side for
the PDPs and we will see to it that
no genuine DP suffers. Every case
will be decideq sympathetically, but
surely strict scrutiny wiil have to be
made. (Interruptions). I would sug-
gest to my friend to go to his leader
and ask him in what way he should
behave in Parliament. I have been
authorised by the Chair to speak. I
can assure the House that the senti-
ments expressed in the House will al-
ways be respected. I can personally
say that I do not consider that I am
the master of the House. I am the
servant of the House. If my friends
are angry, I know what their feelings
are. They are not shouting for their
selfish ends, Even their shouts are
motivated by patriotic feelings and I
do not take them ill. I can assure
hon. members that their sentiments
will be respected, but will the House
also bear with me and not force me to
take to a policy by which the border
may be disturbed? There days are
bad. Let us have ‘ime »rd we shall
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see to it that genuine DPs do not
suffer.

Shrimati Renu Chakravartty: Sir,
the amounts of money that have been
sanctioned—they have been read out
to him—have all been—at least a very
large part of it—held up in imple-
mentation specially because it js im-
possible to acquire land at the ceiling
rates at which the Central Govern-
ment is insisting. Therefore, even
after sanctioning money all these can-
not be implemented. I want to know,
in answer to a specific question,
whether the appeal of the West
Bengal Government to raise the ceil-
ing of land for acquisition proceedings
is going to be acceded to or will they
continue to just sanction schemes
which cannot be implemented in
practice?

Secondly, whether in respect of all
those who have come before 3lst
March 1958, which is the dead line,
after which no rehabilitation bene-
fits were being given till 1st January
194, and who have not received any
rehabilitation benefits, the Govern-
ment will not shirk or ignore {iheir
responsibility?

Dr. M. M. Das: W: cannot say that
the West Bengal Government's appeal
will be acceded to by the Central
Government, But the matter is under
discussion, and certainly we have to
take some decision on this point.

Shrimati Renu Chakravartty: What
about my second question, that reha-
bilitation benefits to those who have
come before 31st March 1958—those
who have not received rehabilitation
benefits up to that point of time but
whose responsibility the Government
is pledged to undertake—will noi be
fgnored.

Dr. M. M. Das: We will bear in
mind the sentiment of the hon, lady
Member.

Shrimati Renu Chakravartty: This
wag a pledge,
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Dr. M. M. Das: About that we will
have a discussion with the Govern-
ment of West Bengal and we will
take some decision. If it is a pledge
it must be implemented.

Shrimati Renuka Ray (Malda): Shri
Tyagi is new to this Ministry. I
would like to ask him one question.
As there is no such thing as evacuee
property against which loans could
be adjusted, have you considered the
plea made long ago by the Govern-
ment of West Bengal that loans up to
a certain amount should be turned
into grants? Is that going to be done
or not?

Dr. M. M. Das: Against the money
that was paid to the refugees from
East Pakistan, large amounts of re-
mission have been made. About
Rs. 50 crores have been remitted and
out of that Rs. 38 crores have gone
to West Bengal,

Shrimati Renuka Ray: My powni is
whether you have recognised the
principle that they should be treated
as grants and not loans up to a cer-
tain point.

Mr. Deputy-Speaker: Order, order.
This is not a Question Hour,

Dr. M, M. Das: Perhaps tha hon.
lady Member wanted to know the
position about compensation, My
senior colleague has already said
that about 60 per cent of the refugees
who have come have got their rela-
tions in East Pakistan looking after
their property there,

Shrimati Renuka Ray: That is not
true of earlier refugees as the hon.
Minister should know.

Shri P, R. Chakraverti: In the con-
text of the assurance given by Shri
Swaran Singh, Minister of External
Affairs in reply to my question, that,
with the changed situation, the Gov-
ernment is likely to revise the deci-
sion—the latest decision banning the
entry of refugees—may I know whe-
ther, pending the revision, the
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Minister has taken it up with the
Ministry of External Affairs the ques-
tion of opening Khulna, Barisal and
Dinajpur offices for the issue of visas?

Shri Tyagi: That is a question which
has already been replied. Practically
on the same lines the Legislative As-
sembly of West Bengal passed a re-
solution. The chief Minister also had
given a reply in that respect, in Lhe
course of the discussion. That is a
matter which will surely be consi-
dered. I assure the hon. Member that
with regard to those restrictions
every care shall be taken to see that
migration certificates are easily issued
and they are safe while pgoing or
coming or asking for applications, As
and when there are disturbances we
shall accommodate them. It is not as
if we shall leave them in the lurch
like this.

Shri Priya Gupta: Sir, during our
last meeting with the Home Minister,
Shri G. L. Nanda, after the genocide
in East Pakistan when in the delega-
tion Shri N. C. Chatterjee, myself
and Shri A. B, Vajpayee attended, we
demanded and it was assured by him
that anybody who is willing to come
down from East Pakistan to India
will be allowed. When Shri Nanda
told about the food position, I said
that we will share our hunger with
them. Now after the holocaust and
subsequent border attacks, intrusions
and other circumstances, there is no
question of any easing of tensions. Tt
is very nice to say from here some-
thing which, as if has been seen
through a telescope, just to view it
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like that and ban it. I want to kngw
whether the Government is not fall-
ing back from what Shri Nanda said,
by banning the entry of the migrants
into India?

Mr, Deputy-Speaker: He has
wered it in detail. I shall now put
the cut motions to the vote of the
FAouse. Shri Yashpal Singh is not
here, I shall put eut motions 1 to 6.

Cut motions Nos. 1 to 6 were put
and negatived.

ans-

Shrimati Renn Chakravarity: Sir,
cut motions 15, 16 and 17 may be put
separately.

Mr. Deputy-Speaker; The question
15t

“That the demand under the head
‘Expenditure on Displaced Persouns
be reduced by Rs, 100.”

[Constant effort of Government in
reducing their liabilities with regard
to influx of refugees and their re-
habilitation (15)1]

The Lok Sabha divided:

Shri Shashi Ranjan: My vote has
not been recorded. It is for ‘Noes’

st do wWro stwd (wgET)
T AT AG wTATE 1 HI4 A Ay
&1 ag foerd 53 faar st o

Mr. Deputy-Speaker: They will be
recorded.

Division No. 10] AYES [15° 36 hrs,
Alvares, Shri Chakravartty, Shrimati Renu Onksr Singh, Shri

Bade, Shri Elias, Shri Mohammad Pattnayak, Shri Kishan
“Bhattacharya, Shri Dinen Gupta, Shri Inderjit. Reddy, Shri Narsimhs

Bheel, Shri P.H. Gupta, Shri Priys Singh, Shri Y.D.

Buta Singh, Shri Krishoapal Singh, Shri Warior, Shri

NOES
Achuthan, Shei Balmiki, Shri Basappa, Shri
Anjanappa, Shri Barkataki, Shrimati Renuka Bhanja Deo, Shri LN.
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Bhattacharyys, Shri C.K.
Chakraverti, Shri P.R.
Chandrsbhan Singh, Shri
Chaturvedi, Shri S.N.
Chrudburi, Shrimati Kamals
Chuni Lal, Shri

Das, Dr, M.M.

Das, Shri N.T.

Gandhi, Shri V.B.

Igbal Singh, Shri

Kanungo, Shri

Keishing, Shri Rishang
¥ripa Shankar, Shri
Krishnamachari, Shri T.T.
Kureel, Shri B.N,
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Mahadeo Prasad, Shri
Mahishi, Dr. Sarojini

Mr, Deputy-Speaker: The result of

CHAITRA 22, 1887 (SAKA)

Malsichami, Shri
Mansen, Shri

Mehrotra, Shri Braj Bihari
Menon, Shri P.G.

Murti, Shri M.S.
Muthish, Shri

Pande, Shri K.N.

Patel, Shri Rajeshwar

Rai, Shrimati Sahodra Bai
Raj Bahadur, Shri

Raju, Shri D.B,

Ram, Shri T.

Rane, Shri

Rao, Shri Rameshwar
Ray, Shrimati Renuks
Sadhu Ram, Shri

Saha, Dr. S.K.

Sahu, Shri Rameshwar
Saraf, Shri Sham Lal
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Sharma, Shri A.P.

Shashi Ranjan, Shri

Sheo Narain, Shri

Shyam Kumari Devi, Shrimati
Siddansnjappa, Shri
Sidheshwar Prasad, Shri
Sinha, Shrimati Ramdulari
Subbaraman, Shri
Subramanyarn, Shri T,

Sumat Prasad, Shri

Swamy, Shri M.P.

Tiwary, Shri K.N.

Tiwary, Shri R.S.

Tyagi, Shri

Varma, Shri Ravindra
Vidyalankar Shri AN,

Vijaya Ananda, Maharajkumar
Vyas, Shri Radhelal

Yadava, Shri B.P.

[Failure to grant citizenship +o re-

the division, ag shown by the machine,
is: Ayes 15; Noeg 63.

The motion was negatived.

Shrimati Renu Chakravartty: My
cut motion Nos, 16 and 17 may be
put together.

Mr. Depuiy-Speaker: They
be put together. I will take
one by one. The question is:

cannot
them

“That the demand under the head

fugees even after fulfilling the terms

laid down in Citizenship Law. (16)].
The Lok Sabha divided:

Shrimati Renu Chakravartty; My
vote has not been recorded,

Mr. Deputy-Speaker: It will not
affect the result of the division,

Shrimati Renu Chakravartty: Still,
I would like to have it recorded.

Shri C. K. Bhattacharyya:
the lights have been ashamed.

Shrimati Renu Chakravarity: By
your attitude,

Even

Expenditure on Displaced Persons Shri C. K. Bhattacheryya: They

be reduced by Rs. 100.” have not failed us.
Division No.11 ] AYES (x5-38 hrs.
Alvares, Shri Elias, Shri Mohammad Pattnayak, Shri Kishan
Bade, Shri Gupta, Shri Indrajit Reddy, Shri Narasimha
Bhattacharys, Shri Dinen Gupta, Shri Priya Singh, Shri Y.D.
Bheel, Shri P.H. Krishnapal Singh, Shri Warior, Shri
Buta Singh, Shri Ombkar Singh, Shri

NOES

Achuthan, Shri Chuni Lal, Shri Kureel, Shri B.N,
Anjsnsppa, Shri Das, Dr. M.M. Lakshmikanthamma, Shrimati
Barkataki, Shrimati Renuka Das, Shri N.T. Lalit Sen, Shri
Basappa, Shri Gaijraj Singh Rao, Shri Mahadeo Prasad, Shri
Bhanja Deo, Shri L.N. Gandbi, Shri V.B. Mabhishi, Dr. Sarojini
Bhattacharyys, Shri C.K. Iqbal Singh, Shri Malsichami, Shri
Chakraverti, Shri P.R. Jha, Shri Yogendra Manaen, Shri
Chandrabhan Singh, Shri Kanungo, Shri Mehrotra, Shri Braj Bihari
Chaturvedi, Shri S.M. Keishing, Shri Rishang Menon, Shri P.G,
Chaudhry, Shri Chand: Lal Kripa Shanksr, Shri Mohanty, Shri Gokulsnanda
Chaundhuri, Shrimsti Kamis Kxishnamschari, Shri T.T. Murti, Shri M.S,
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Muthiah, Shri

Pande, Shri K.N.
Patel, Shri Rajeshwar
‘Rai, Shrimati Sahodra Bai
‘Raj Bahadur, Shri
‘Raju, Shri D.B,
Ram, Shri T.

Rane, Shri

Rao, Shri Rameshwar
‘Ray, Shrimati Renuka
Sadhu Ram, Shri

Mr. Deputy-Speaker: The result of
‘the division, as shown by the machine

is: Ayes 14, Noes 66.

The motion was negatived.

Mr. Deputy-Speaker: The question

is:
Dijvision No. 12]

Alvares, Shri

Bade, Shri

Bhattacharya, Shri Dinen
Bheel, Shri P.H.

Buta Singh, Shri

)

#chuthan, Shri
Anjanappa, Shri
Balmiki, Shri
Barkatki, Shrimati Renuks_
Basappa, Shri
Bhanja Deo, Shri L.N.
Bhattacharyya, Shri C.K.
Bist, Shri ].B.S.
Chakraverti, Shri P. R.
‘Chandrabhan Singh, Shri
Chaturvedi, Shri 5. N.
Chaudhury, Shri Chandramani Lal
*Chaudhuri, Shrimati Kamals
+Chuni Lal, Shri
Das, Dr. M. M.
Das, ShriN. T.
+Gaijraj Singh Rao, Shri
-Gandhi, Shri V. B.
Iqbal Singh, Shri
Jha, Shri Yogendra
Kanungo, Shri
_ ‘Keishing, Shri Rishang *

Mr, Deputy-Speaker: The result of

the division is:
Ayes 15;

Noes. 85.

‘The motion was negatived. is
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Saha, Dr. 5.K. Subramanyam, Shei T,
Sahu, Shri Rameshwar Sumat Prasad, Shri
Saraf, Shri Sham Lal Swamy, Shri M.P.
Sharma, Shri A.P. Tiwary, Shri K.N.
Shashi Renjan, Shri Tiwary, Shri R.S.
Sheo Narain, Shri Tyagi, Shri
Shyam Kumari Devi, Shrimati Varma, Shri Ravindra
Siddananjappa, Shri Vidyalankar, Shri A N.
Sidheshwar Prasad, Shri Vijaya Anands, Msharajkumar
Sinha, Shrimati Ramdulari Vyas, Shri Radhelal
Subbaraman, Shri Yadava, Shri B.P.

“That the demand under the

head Expenditure on Displaced

Persons be reduced by Rs. 100.".

[Failure to carry out promises to
rehabilitate all

refugees coming to

India up to 31st March, 1958, (17)]
The Lok Sabha divided:
AYES [15° 40 hrs.

Charavartty, Shrimati Reou Ombkar Singh, Shri

Elias, Shri Mohammad Pattnayak, Shri Kishen
Gupta, Shri Indragjit Reddy, Shri Narasimha
Gupta, Shri Priya Singh, Sbri ¥.D.

Krishnapal Singh, Shri Warior, Shri

NOES * -

Kripa Shankar, Shri Ssha, Dr. S. K.
Krishnsmachari, Shei T. T. S S e 1Al
Lakshmikanthsmma, Shrimati Sharma, Shri A. P.

Lalit Sen, Shri Shashi Ranjan, Shri

Mahadeo Prasad, Shri Shes Narain, Shri

Mahishi, Dr. Sarojini Shyam Kumari Devi, Shrimati
Malaichami, Shri Siddananjappa, Shri

Manaen, Shri Sidheshwar Prasad, Shri
Mehrotra, Shri Braj Bihari Sinha, Shrimati Ramdulari
Menon, Shri P. G. Subaraman, Shri

Mohanty, Shri Gokulananda Subramanyam, Shri T.

Murti, Shri M. 8. Sumat Prasad, Shri

Muthiah, Shri Swamy, Shri M. P.

Pande, Shri K. N. Tiwary, Shri K. N.

Patcl, Shri Rajeswar “Tiwary, Shri R. 5.

Rai, Shrimati Sahodra Bai Tryagi, Shri

Raj Bahadur, Shri Varma, Shri Ravindra

Ram, Shri T. Vijaya Ananda, Maharajkumar
Rane, Shri Vimla Devi, Shrimati

Rao, Shri Rameshwar Virbhadra Singh, Shri
Ray, Shrimati Renula WVyas, Shri Radhelal
Sadhu Ram, Shri Yadava ShriB.P.

‘Mr. Deputy-Speaker: I will now put

all the other cut motions to the vote

of the House.

Cut motions Nos. 13, 14, 18 to 27 and
30 to 32 were put and negatived.

Mr, Deputy-Speaker: The question
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““That the respective sums not
exceeding the amounts shown in
the fourth columyp of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1966, in respect of the heads of
demands entereq in the second
column thereof against Demands
Nos. 84, 85 and 139 relating to the
Ministry of Rehabilitation.”

go41

The motion was adopted.

[The motions of Demands for Grants
which were adopted by the Lok Sabha
are reproduced below—Ed.)

Demanp No. 84 —MINISTRY OF REHABI-
LITATION

“That a sum not exceeding
Rs. 32,20,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Ministry of Rehabilitation’.”

Demanp No. 85—EXPENDITURE ON Dis-
PLACED PERSONS

“That a sum not exceeding
Rs. 9,30,86,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Expenditure on Displaced er-
sons'.”

Demanp No. 139—CAPITAL OUTLAY OF
THE MDisTRY OF REAABILITATION

“That a sum not exceeding
Rs. 9,19,20,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
S1st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry
of Rehabilitation.”

CHAITRA 22, 1887 (SAKA)

D.G—Min. of -co4Z
Labour and Employment
1544 hrs.

MINISTRY OF LABOUR AND EMPLOYMENT

Mr. Deputy-Speaker The House:
will now take up discussion and vot-
ing on Demands Nos. 75 to 78 and 137
relating to the Ministry of Labour and
Employment for which 6 hours have
been allotted.

Hon. Members desirous of moving
their cut motions may send slips to the
Table within 15 minutes, indicating
which of the cut motions they would
like to move.

Demanp No. 75—MmNISTRY OF LaBouUr
AND EMPLOYMENT

Mr. Deputy-Speaker: Motion mov-
ed: '

“That a sum not exceeding:
Rs. 24,97,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Ministry of Labour and Em-
ployment'.”

Demanp No. 76—CHIEF INSPECTOR OF
Mines

Mr. Depuiy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 34,09,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Chief Inspector of Mines"”

Demanp No. 77—LaBoUr AND EMPLOY-
MENT

Mr. Deputy-Speaker: Motion mov=
ed:

“That a sum not exceeding
Rs. 11,24,35,000 be granted to the
Presideny to complete the sum
necessary to defray the charges
which will come in course of pay-



